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again. I had raised the point on Friday
last that one or two members of the
A.1.C.C. staff had been arrested for es-
pionage. There is a lot of misappre-
hension in the country and it would be
better if the Home Minister will kindly
make a statement on the entire facts, so
that the matter is clarified. Now the
newspapers publish so many things
about it, and once the Home Minister
makes a categorical statement on it
probably the entire thing would be
clarified.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF
FAIRS (SHRI

JAISUKHLAL
HATHI) : Sir, the question of clarifica
tion could be dealt fith only after the
investigations are over. The investiga
tions are being carried out by the West
Bengal Government; the arrest also is
made by the West Bengal Government,
and so long as the investigations are
not
complete, I do not think I can clarify
the points raised by Members, and as
to who were involved in it and how
and where these things happened, it
would not be even in the public
interests
to give the clues at present.

MOTION RE REPORTS OF THE
COMMISSIONER FOR
SCHEDULED CASTES AND
SCHEDULED TRIBES FOR 1962-
63 and 1963-64— contd.

MR. CHAIRMAN: Shrimati
Pushpa-ben Mehta.

SHRI JAGANNATH PRASAD
PAHADIA (Rajasthan) : Sir., the time
given for considering the Reports is
very short and I request that you
extend the time at least by six hours.

MR. CHAIRMAN : No, no,I am
proceeding. The time is allotted by the
Business Advisory Committee, and
there is still time and I will carry on.

SHRI JAGANNATH PRASAD
PAHADIA : We are considering two
Reports at one time, Sir, and so the time
allotted is short to the requirement. '
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MR. CHAIRMAN : I am sorry [ am not
in a position to concede that question at
this stage. The time for this discussion
had been fixed and I shall see, when that
time is over, whether the time should be
extended or not.
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SHRI K, S. CHAVDA : Public wells
and hotels are not open to Harijans in

rural areas and it is in an acute form
in rural areas. Do you deny that ?
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SHRI AKBAR ALI KHAN (Andhra | & 7m0 9, fogaes ¥ & 4 9%,

Pradesh) : Even now?

SHRI K. S. CHAVDA : Yes; even

now.
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faeft waTe #r fo0E ar gAY o &
fordr foeft srre Aty fodvd a2t i 41
TAAT &Y ST, 919 gHa =9 fang #F faar-
qgr &7 1§ a1 Ieg v 1 W1 areor T,
IHG TR 9 KT AT AT HE A AT
T wFAT

et 07 Al A qwa vtz
ag g ar 5 F wiT: w19 & aigw
aF HIOEH T F H FAT & v hat
g | I Amt ¥ fod dwfE
e ¥ g2 w7 fzar o ) wwfEai
ATAT 7% F2AT qFT %981 & AT o=ar
BT, Al 39 SATfamTarse & amaa
Sy H1E FAT Iad fag 2 3, 99 T
TFIT KT TEART &7 U 2T A7 =t
EA

gl 9T T T TS AT
i T e W R e e o e
@&\ aAr3A TN ¢ o8 44l a1
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ST A9 ZTal A, FRiaEl § § A @
#1T I & GUATH IAR HIFT, G417
Tonfr T 4 3 & Wik sEw e
IHEIFE AT F ) qfw T w0 9
el BET, 59 fad sgr 97 geor ard
ATHAT & IH TATE ATCGA 5 q 5 I
& 1T 9 g0 9T 4 @rzgi g4 a7 S
ST F79 & | A g e G
ga 577 (1 9faaey a faa fe @9 30k
At et @l AE F7 aEAT agt G A
foraeT I I a=T w7l 9Y, 937
9% ARHERI A, A9 TRdEE 4
g afidl &1 38 9iq 2871 39
ford ga% s &t a7 a9 sfeaeat
Feqm g1 9% & AYT 37 wfaaladi 1 wraq
FT TR F F1E 79 T4 AT & )

AT 748 § w5t aw v anfzanfat
¥ ararfas Ot 1 wvae g, 4t
ZATT GATAT & FIET &7 59 qFT1¢ F1
sgaear aET &1 w5 # fo & grer g
e A et w fer gare
#Fv-RTAI AT | ag AT adr g f
¥ gy & faar @ gw aqfaa ggme
AET FT AFA AT A AT A, AW
a7 W1 gz Faqr arfza fF oo s
wand %1 wreadr g, fom an e firer
F1 %A1 §, A7 faw & o 39 99-
aaror § wmafa ¥ swarg gfee-
arar gt 8, gaw @ g g 9
grd faar sr =Sifed f& 99 & #
ST sraFTT qa g il § s f
7z A ¥ foar o a% |

ZaT wATe it e 99 7, A
Fady & S17 gL Al 7§ F a9 i U
721 wlaaadr o1 a g @ s
gaadl  Aga wfaw aEw A wT g,
T2t v o7 FHw & 4T aga aw o §
AT q2T T AL FAT AW A T TTT
1 &7 @t 7 qarw frgr & 3n ant
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1 qaA & fodr o &1 97 & AT
WX AT WG T, F-at e
& AT G, TH-FAT qotaw @l A
A 9T | FW SFTL AT S agl W oA
srafa 7 Ardy € o< e g aw@
6§ & 9y e g |, wgE,
ares ame frdge s B froa @
AFT 9T AET WAl HT adl H7
F & o qET W som gs 41 A7
sa% fod agt woma & gqe o
qat 4, 97 g #1 gqAr o= fex >,
A1 grir wyarg faw St & wifaw
®9 ¥ TRWE o7 ®C & foen | FfF
a1 qfcrm ag ganm fF o9 @il &
fort @z wwer foen oo fi =i & i
qEqTeT wfaT T € 1 39 fem sH
AW & 90U F 97 &< & Afgwriar T
AT 70 &1, AgT Forae | Sl S5 J8r
oY, IH GEAS A AT 790 &1 A5 A< A
3q gay e aan faa ang 6 9o 2w
q GHE & qLA, dF 1@ F A H
& AHTT @ TET AT | ZAIC Aga o
faal & 9T OF BET T@ F | I 16T
Famar AR eE qfeaw 6 gwi
#1 %, 79 o1 5T & @y (a7 59 T
A &1 o o T | g A & A
7 &9 39 anfagt & wfi s 91 age
FT SAARIL &1 72T 8, 99 9 S9e &
SAZTT & FTOOT IR T STAsImafer STy 181
T4 & AT T AgA & o @1 g
gfaams v 7%, 37 gfaarsi av = @
A q @w For faur @1 s F
afaed 78 faer &%t | gafed wfow
FTC WA W TGAT F0 @ 987 9%
I @ qHT owtagy &y GarE #7 T,
I 71 BT THEBT AT HT F AT I
gra wgl S F1 far o &%, 9af
za¥ fax aree 9 )

uF AT ¥ A% g wE | gar |
g T AT OF Ave qars A7 ag whiy
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Fare W g | aft & a1 7 qeea ¥
STTCETEr 9T F21 o1 #FAl & | FHI
gig # 3% afa ane F@7 & d1T A
afa wwen @9 & siee W A€
oF A< gA< & gl AEl W gEar §
1T AT TE WA s At ag fafaw
e ¥ G SHY @UAT FIH A19H
HEGT & | TH NETC FI G T AT
g gz afo s wafE &
foret Wt EwEne €, @g wienfaue
avz g A1fEd | o SR &S d1aNg-
FdT el g AT qfe T |WEIC FgI
arddr Arggt &1, dga< a1 g4 fafvaa-
w7 ¥ FE AT G FC 9 | Q@R
faasT 2 |

SHRI K. S. CHAVDA: Madam Deputy
Chairman, we are discussing the Reports of
the Commissioner for Scheduled Castes and
Scheduled Tribes for the years 1962-63 and
1963-64. It is regrettable that the annual
Report for 1962-63 is being discussed
today, in 1966. This is not the first time that
we are discussing the Report very late. It
has happened in the past. At the time of
discussion of the last Report attention of the
Ministry had been drawn in this House as
well as in the other House to the fact that
the discussion on the Report had been very
late. In spite of that no efforts wer, made by
the Ministry for the timely presentation and
discussion of the Report. This is an annual
report and it reviews the position of
Scheduled Castes and Scheduled Tribes
every year. Therefore, it must be presented
and discussed every year regularly in this
House. If this is not done, how can the
Ministry of Social Welfare expect good
results by the implementation of their
welfare schemes for Scheduled Castes and
Scheduled Tribes by the States ? Of all the
schemes undertaken by the Government,
namely, for education, economic uplift,
health, housing and other schemes for the
welfare of Scheduled Castes and Scheduled
Tribes, the more popular and extensive in
terms of coverage and successful is the
scheme for their educational development
and for this the Government



2709 Motion re Reports

of the Commissioner for
[Shri K. S. Chavda.]

deserves congratulations. According to
1961 census, the literacy rate of the entire
country is 24 per cent and that of the
Scheduled Castes is 10.27 per cent and
Scheduled Tribes 8.54 per cent. This
shows that more efforts are Acquired to
[increase literacy amongst the Scheduled
Castes and Scheduled Tribes, so as to
bring them up to the level of :he rest of the
population, in the country. This will serve
two purposes. Firstly, it will increase the
literacy percentage of the entire country
and secondly, it will encourage integration
with and will discourage ihe separatist
tendencies from, the non-Scheduled Castes
and non-Scheduled Iribes. No pollution by
touch is observed in primary schools, in
high sctioois and in colleges, but
discriminatory r- geneially observed in
primary schools in rural areas regarding
drinking water. It is also observed, to
some exteoi, in high schools, but it is not
observed in colleges. The Central
Government should, therefore, advise the
State Governments to take necessary steps
to remove this discrimination. Article 46
of the constitution is very important in tins
regard, It runs thus :

1P.M.

"The State shall promote with spe-
cial care the educational and economic
interests of the weather sections of the
people, and, in em'articular, of the
Scheduled Castes and the .Scheduled
Tribes, and shall protect them from
social injustice and all forms of
exploitation."

But here the Ministry of Social Welfare
has not mentioned it correctly in their
report for 1965-66, page 6, paragraph 3.
I will read only one line :

"Article 46 of the Constitution lays
down that the State will promote with
special care" etc., etc.

The Ministry has used the term "will"
instead of "shall" used in the Constitu-
tion. "Shall" is obligatory while "will'* is
not. Therefore, the Ministry should be
very careful in quoting the articles from
the Constitution.

[RATYA SABHA]

Scheduled Castes
and Scheduled Tribes

Another point is regarding the means
test. Means test has been applied by the
Government to the Scheduled Castes
while awarding post-matric scholarships.
At present scholarships are given to the
Scheduled Caste students whose parents'/
guardians' income does not exceed Rs.
400 per month, and there is a slab system

2710

In the case of students whose Full
parents/guardians' income scholarship,
does not exceed Rs. 3 JJ per month:

Exceeds Rs. 300 pur month  two-thirds
but does not exceed Rs. 4JO per
month:

Exceeds Rs. 400 per month: no scholarship

It is good that it is not applied to the
Scheduled Tribes, and I should say that it
should not be applied to the Scheduled
Castes also because the economic position
of the Scheduled Castes has not improved
very much. Secondly, the basis on which
it is not applied to the Scheduled Tribe
students is the same. Thirdly, ihe cost of
living has gone up very much since 1960.
Fourthly, the percentage of educated
among the Scheduled Castes is very low
as compared with that of the rest of the
population in the country. Therefore, the
means test as applied to the Scheduled
Caste student is not justified at all.
Therefore, the means test should not be
applied to them. But if the Ministry
intends to continue the means test, then
there should not be any slab system and
the post-matric scholarships should be
given to those whose parents'/guardians'
income does not exceed Rs. 600 per
month. The question will arise with regard
to resources. I will suggest two things in
this regard. First, the amount provided for
other schemes for the Scheduled Castes
and Scheduled Tribes and remaining
unspent should be utilised for awarding
post-matric scholarships to the Scheduled
Castes. For example, every year the
amount provided for construction and
maintenance of hostels is not fully
utilised. In 1961-62 the amount which
remained unspent was Rs. 11.93 lakhs; in
1962-63 it was Rs. 2.77 lakhs: in  1963-
64 it wasRs. 15.74 lakhs
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Therefore, in the first three years of the
Third Plan the net amount which re-
mained unspent was Rs. 29.44 lakhs. This
unutilised amount could have been
utilised for awarding post-rnatric scho-
larships to the Scheduled Caste students.

Secondly, instead of giving grants-in-
aid to the voluntary agencies for removal
of untouchability the amount should be
diverted to education, because educa-t.on
is the essential prerequisite for all-round
development of the Scheduled Castes. But
if the Government intends to give grants
to the voluntary agencies for removal of
untouchability, they can do so, but my
main point is that there should not be any
means test applied to the Scheduled Caste
students. If it is to be continued, there
should not be any slab system and post-
matric scholarships should be given to
students whose parents'/Guardians'
income does not exceed Rs. 600 per
month. This concession should be allowed
to continue till we bring them up to the
level of the rest of the population in our
country.

Another point is regarding the reser-
vation of posts in the Cen'ral Government
Services and the State Government
Services. The reservation of posts for
Scheduled Castes and Scheduled Tribes
in Central Government Services is dealt
with by the Ministry of Home Affairs.
The representation of Scheduled Castes in
Centra] Government Services on 1-1-57
in Class I was 0.71 per cent; in Class II,
2.01 per cent; in Class III, 7.03 per cent.
As on 1-1-1963 it was in Class I 1.31 per
cent; in Class II, 2.61 per cent; in Class
111, 7.91 per cent. These figures show that
from 1957 to 1963 the representation has
gone up steadily but not adequately and
not significantly looking at the enormous
increase in the number of posts since
1956. The population of Scheduled
Castes is about 15 per cent according to
the 1961 census. Therefore, at least 15 per
cent of the services should be filled by
them. No statistical information regarding
the intake of Scheduled Castes ;md
Scheduled Tribes in the Services under
the Union Territories or under the States
is available. So, in the absence of
statistical data, how can we decide

[16 AUG. 1966]

Scheduled Castes
and Scheduled Tribes
whether they are adequately represented
in the Government Services or not ? This
shows that the Ministry of Home Affairs
is very apathetic towards the interests of
the Scheduled Castes and Scheduled
Tribes and is not discharging its
constitutional obligations as contained in
articles 16(4) and 335 of the Constitution.
I would like to know what effective steps
the Government has taken or proposes to
take to secure quicker progress in the
representation of Scheduled Castes and
Scheduled Tribes in the Government
Services.

2712

Another point is regarding Panchayati
Raj. The implementation of the welfare
schemes for Scheduled Castes and Sche-
duled Tribes has been entrusted to the
Panchayati Raj. Fear was expressed in
the 1960-61 Report that

'Due to the existing pattern of
concentration of social and economic
power in tl\e hands of a dominant
section of the population in the coun-
try, the democratic decentralisation
may lead to more intensive exploitation
of the Scheduled Cas'es and Scheduled
Tribes."

Madam, that fear has come true. The
Panchayats can play a very important role
in the matter of eradication of un-
touchability, if they tak. real interes' in
the problem. Public wells, hotels and
temples are not open to the Scheduled
Castes in the rural areas. Untouchability
prevails in a very acute form in the vil-
lages. Therefore in the Report for the year
1962-63 the Commissioner  has
recommended—

"It is, therefore, necessary to give
some sort of supervisory authority over
the Panchayat Bodies to the District
Magistrates/Collectors, as already
recommended in 1958-59 Report.
Where the Panchayats neglect the
welfare work of the Scheduled Caste/
Tribe or where the Scheduled Castes/
Tribe’; are not given due priority in the
allotment of waste lands vesting in the
Panchayats, the Dis'rict Magis-
trate/Collectors may be given the
power of vetoeing the decisions of the
Panchayat Samities. ;f such deci-
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sions are detrimental to the interests of
the Scheduled Castes and the Sche-
duled Tribes."

I would, therefore, like to know
whether this recommendation repeatedly
made by the Commission since 1958-59
has been implemented. It is a very im-
portant recommendation of the Commis-
sioner and the Government should im-
plement it as early as possible.

wft STy ST aEviEan ¢ STET-
ofy wgmmr, sqafea afeat &
arfesenfaat & s #Y g foged
TT qEH FIT THA TS THA F A AT
fs foiie & ae & %@ =g av foid
7 ot 7o faar § o6 1 grefiie 7@
¥ AR F H FF | AW G ;T
qert g foie & eidar a0 v
% Fr gy oY g2 aver 7@ 9T @@ &
ford «f =mar wran, 4% @ 74 Y
wreaat § FF €7 9T 729 A A 7 Y Ard
WG AT HE TEA AT G @ WAH
forg g & wrowre A Aifa g sfaai &
AL H AT T FATET & AT H 9 G E
Ta® Tar wear § fr o et i
a4 TE AHC TH  GAHET FTWWTATH
EPI | WE TS Al T A qI g §
f & weaw &7 AT oft 7 3w fidd
w 9w 59 a7 73 T & 7 oew
foi¥e 1 g gt g 9T T4 AT E ar
wedt ¥ T AT °% WIF G 9T gHL
AT TELN AT ATHA G | G wET
7 aga O A st § ot R oged
grt & afer swawrfa wgra, gw o
ATEEN W w7 q@d § e wrd
sravEaT W1 @ g § 6T fe o
g At Ay feenfEr & sgaw
Fr o g waw § w6 an
# 7 strar & fr w9 wfaer 7 i
i T a%F § A7 GwAT | gafar
e ooy wvgn g ot & g ame

and Scheduled Tribes

&1 "are car o e & ww g are
ag oot waw & ad anfs g o fase
FT & W 9UH HA 1 AT WF g%, o
g1 are § ag o g €Y afew o R
FH OHIA A FT WIEAT Y AV e
FX TH, T % 39 fa=rdd #1 qg=n
a% foeg gw gmt A, afaw =i &,
wIET Fw ¥, et & ar # gae
it & gag € dte g &aw ga
&1 7Y afew qaq 1§ v gEafE
FT AT FT G FT ATAWHAT gH TG
HTGTH BRAT AT0T 9 & 9 F1 @ 07 GRS
i FTH 7T &, ararfors deaqrey § s
FIE § AT AT H AT AFAC q@l
owa § oA afeq § ar foid st
ITHT TUAHEIT O §OHF | TG
# wE AEarE

g A S &) 41 fF an &z
¥ g gEAT WA AT 10w e §
afFT guer aug 97 TE A, e
HTHT GHTL WITET TET & | TST q06TL
ATTF ATTET T4l @ W I 419 F1 AT
g @ f gae T ATl W oY a9 T
o1 3 § @w v & ferd ar wy e
FTOT IA WETU & AT TO T -
¢ 79 fF 37 g 9wy faar,
gar uwr  feama feare wiwr s
T A A R W AN ww A a
AT & 1 ar F I 48 fader won
qEaT g WX ANY @ AW A &
Heft ot &, wowre &, e ot o oy 3
& F9 & T I9a AR F T T &
TEATS T AT ATfed i oot 7 v
& wg s ¥ fear o w7 & fag
i 3w 9w & a7 ad A ax
ST HIE T HCHIL I6 TF 7 fiarar
forara 7T T O ar @ I FETG
Y W AT A H< IAT fgw av
$faqz ¥ T8 1T FT SaEr $ iz
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3 wifs 7oz fegeam &1 o o
dfaar aar o 3w wfqar & smare
T EARY Ty HAegw fad o gaw
ATATE G EATEY qEFT ®1 AT
A T A AATCAT F1ATH 9T @ ¥E,
7 fearet &t sanfeat & s wrar
T @ @ S AT A ¥ AW
TEL, AT TAFT FAAT HAY AT AT FAT
TE AT AT qZ AT FC gFA 2 Al
AF Sfavz & @wa T Fer @i,
TV WAT AT A7 iy o A
afed & 0 73 §, v WfEq a7
T TC G AAF FeAT AfET | AT A
fae®at awd § /< A7 qrer wENE
FIH o AT T G0A AT AR & Faia 57,
TH &, qgead §, 517 A1 71 341 wlwA
fe St &y w7 3 = 7 g
2, W1 TFF ATT 20 § a8 TFH Ieal qal
5 v forrs fag €18 o sar fzama
ffdra 21 | a1 9% A7 7 q8 ATTATL
TT AT IARI 20 9T AT F |

A% AM9-HTA wT F A AT I
ATATE | AR QT AT TEN A1 F1EAT
Z, FOE-aF TR A A frga fond
q FET AL F AT ART AZT FAAT FA R
feq¥é & qaft %17 41 a1 & foraat fe ga
TEAT AIET £ 47 TAw G & af A
BATGT & 7 F oy 7, AF{ & T
a¥t &y A 41 g, TR feeswm ow A
AG A ATEAT AT FaT g ATTHL
7 fEarar Jga § % 9 %9 arre
sfgwrs 7 za foqi § ®2r & qavamr
T WA AT AT ITR 90T A1
FCH Al IEA FIA F [Aq 721§ I9
W F wfeq q1, #ifE g awy
it oft foraaet fovr & 9 weaea 7 oA
7 wegw waar g s fa A9 g
TETAETA A€ § W wgrar fr agg Az
Faa uF zEaAr § fF ga v formad
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fafszai w1 Taesa< gga a=il (@1
WA T A AETA ATH Ig TR AT ErLT
7 I T ar faft grew 7 G a7 3,
T TET FTH WEYTE FIRE HHEAL AT
Zarge A A gyl foe A @,
FAFIEH 93T T, & @ wIE HHET
& A1 W fadew gz & fe oo @
FTFTT F1 590 T 97 @9 @0 fFm
ST w1fgd w1 g @ faar s @,
faite Waré ot 8, Feié forelt st
2, Fei qo #1 arft g @Y 97 9T AW
swe o7 favar s =rfegd o

At sraere AT agt a7 g4 foq1E 97 aga
a2t ¥ v FfFT T A ¥ & an
% W94 UF AT FT AT F AW 7
amr agar g 5 %9 far ma g
wgwar g fafedr & aga 91 &
a9 T fafadl & aga 8, wgrea, 7
T qgA F A4 s W fw ooar
Tt & FitE aewre 1 forrrards aga
¢, dfasies & foeardt saw 8, g
gt faen ey & wga @ IR
dATAT § Arq T w0 A gy, afe
TZ WATAR F A4 F 97 A1 IAAT UF
FIaET A1 fF 0 & F9 A F, O
FHTL F1 3 41, 9% fafaeed aas
A 4 Afea yg om a2 frag =7
Az fawa A @, 4% g Har S g
HATAT 7 1 AT MATEA & T WA
F f 5 AOFTOL &1 AAAT AT A
Z, TY HOETE FT AIAAAT FT G
s 27 &, zatan g fadzw £ fr wee-
AN FT F AN g0 AfF AT %59
agmAm ifaa, 3a wfww &1 g
1T 37 0fF F AT4TT 9L TASA AU
w1, @9 1% 97 qea wfagi a1 fafay
fr ot enaw fwardr & 2, wfaam
7 w1 fawmardr @ 9% TEr @ St
961 T A qg 499 FL A1 37 a7

I, A faEdfi AT Ae 9z gv | v Powmadt W S g A
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ferard at & fadaa s angar g, sar
s @7 fadza foan, o seonfei &
g F %9 foite #1 7@y @A =ifEd,
T TH ATE TAT A0 U THA HTA
fa atras areram T wEw & @
2Vt 7few an arge AT ST ATArEAT
FE TEA AL a7 Fg g3 6 9
foitd gawr feam & fod, agaa &
fad ar zam & fad § 9 e aq an
qa ag i § ar 4 faagw &
Frgar g dar e & gy gw-
T geAITz AT /1T TST HLRIL
1 AT 78 WlET |1

AT AT T 4z (7327 w0 qgan
g 1% anod w5 877 wzanad w99,
TP T QIAIIAT FAL FATZ FATE
# afew Fodv? a1 &&= 2 war swar 2 s,
star f a1 3 o PedvE 7 s
2, ZAEr wifer w79 F7 aaerEan a9
TARA, AN ALA TTAGAN FHET
dri &t % seRe o Ay faer, 42
aArert 347, A gad TR 1 & A, O
fast 781 |« wenfEamr #82T & 411
7wl aar @ FF AT ar s aw w8
wifer g & i 1w v @ gar @
fr % sam gz Taw A1 faeme g
FOAT AT A AT I AT A
satar w1 93z 2 Fr ) &1 57 Fafeay
TN AT AATT AEN AT ATT AT 5
& At ITE! Wifar TeT A7 I 1
Fo AfTd w7 I W 9T W
awel wifaq | gl 7vg A Fenfzans
FAL & T9 do0 AAC &, TG AL T
T 5 Far T &, ATHA IR AT aF
F1E GFET T FAT | I AT AT
g 3z ot fewrgw 480 fear o fewrea
FI AT 7 T Ateq A7 AT Fehre A%
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t d adt § a1 98 T a1 T8 W
W& | TR aTEt 4 # e
forerely wnfegd ot a0 @ #1 o1 @ T
ST famet i@

gy At o vafew fedgaEawE
¥ a1 & frdtes SO 9TEAT § ) B
32 fawam %m,aﬂfgmﬂﬁim“r.
I IS ¥ A9 &) FY el F AR,
Wl & way, Eavafen fedgaArsana %1
fam forardr fop oamar & SaTaT AT SEET
HIART IET A, SATET ¥ SATET AT F
forr oA} #1 AT A9 3 ARl
]G gard dfee @A O GET AW
f& &5 wrow graTe o § i giorl
¥ ford aite snfearfeat & fod fa@wa
T war wn, 9" fE e sl
a1 grfeumie # fapdww afaE
F dEA AT TET g AT UE MIE
agdat g f 59 @ SRR
7 foymawe g anfed dfesr smos
feité worz Fwdy 2—A &2 T *)
ATt e annar— fF aga {1 asa
FEHTE] 7 T A% GOIST T TR 12
gued § I feaaama @@ e
safad dgaawr oo Ay fafadm
& % ¥ v sfqaw 71 sgaear v At
AT FL ) AT F@iA I AeqT
F A T R At e, w e
B AT § 1 F WIT Al g A g
Fa s fraes s afzar §

Areafafadl & a1 § § 6 qae
frama F®wT | sor | Rmar g, awa
AT uqF G #, d1C gET 9wl &
ar & ot § Fg wwar g dfew awA
ot ¥ AT F Fear g fF & S damd
ATTH AATE & ST FAY (CgvIo Ty
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TIT @ @1 Y qFE G9Ea) @ T AH
oA & A frew el o7 &, s amg.
T A ¥ srAgre g § G wE
felY gy & a7 g AT AT S
Fr 9T A4 dA fzar SwEm, I
AT &7 faur o, s W fawr
FAT Z AT qA F 1B TS fegm SrdA
A gicrT agar snfeanfadi &1 =
3391 QAT ¥ | 4% ATTHT Hay GG
2, T ATTET FEATIAE §, TG AL
7 @19 €y fawre w1 gad § 1 AW
ATT GAN 4% GATIETET § WIT qHTA-
arm &t saeaT ane afcamar | g
TR, Faw fandy’ 7 @, TaET w8
TrATARRY A51 O AT H "HHAT
oz feamar gy g ST s fa=e
T GYET TG TGN | K |TgAT § AT
AATAATE H 9T KT FweT [
at | Ta% fad aworae w1 e aw
& 9req, ghoml av & wmeq, afear-
arfeat @ & sred dfw smd gra F
agT q€Y wiwr 2, 39 9% g9 H
2, T9 AW & FIO UAT Fq A1 FOH
Z S U AE AT aEd 8o

gk A AT A A oF A e
TR FEAT ATEAT §, A & THreiay &
I | SETereforT F AT T AT FgA
& fir 9t qvez s faw fammd | agd 8 7 @vew
F Az AR A g At 2ea ¥ fowmd
MA T ATAAT AT {7 TG
faerar oy awa a% faear @ av aser
2T\ @few Tadr ®EWE & S W,
o4 i wgars AT AT FEE, T A
faarmdf 27 #1 #t wwefoy & ==t
FAT GFAT & | AT FHI AT 27 TR
g foed a7 Ay faer & a9 s
ST T, 939 FT T T, ATH-9H &
fud a1 &=t w21 & 91 79
zafad dw faga 2 fr @ 99 o
TrRre FHTfE w7 WA T @
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#r gadr Jeil A A | gfe 8 @
g, 44T weduy F #wa) F afy
gt afgd | s ewrerfaT A e
# gfz 7€ g A waduy dwe @
art g forlr e farggee argew
A & foa, wifs o smw w@i
Far faear & sw o i@ &1 o9-
faat 4 fadaw &, 39 9% AT =
ST AT AT SATAT 7 SqTaT GH7 &1 <=
fay 9z soe &1 foad ot @ 9
i’ W g ved @ g

frae, foma e, omm@Em, ST
a1 & ¥ 7aF W@ 9 &, I T I
HA 1 FFAT § AT T FAV & wraras
i #7E giver ar anfeawt ® wwa1g |
gt fadedt = & gad uw wEAAE
Tze 7 g 4v % F90 uw a6 oA A
I T AL AN F1 TG THAA 9 16 g
yr g | gafad sfead frmaw
& wEEE F1 wwre G s A
AT AW w41 fFar 9w g 1§59
uF | UHT saaear g g o
qau o 7 gfest F arg wwEE §
g % d waul F fad sy v &
4 gfmm a anfaandt om @ a5
AT IAET GHT AT FBMW | FL T
AEql A2 R AT WERTT A0 aue
AT FFME FT, [AF KT ST ATE
BT AW H AT AT G g, W1
ot ot g% R, aw Wt @A @ &
gaTe A ware o a9 @ | ata
a1 gvn fF 99w emEw W
F1 waAvil & "4 w4 # fAe ) T
arg & g gfom e snfeafa &
fadt off WA oA @19 § 3 S
v dfew Oaft syawar o g afen
foad @av v € 77 E T% frow
Tl § afeada g )
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[#fr st srarmg TETfEAT)

THT 919 T9, BEEE § 59 am-
17 &1, TG TEA F1, TE4 &, SAET
#1 ATAT §, TEF FW 4 AW F G2
TEYE | FNE WA smRHT IR AW R
qFar | W9 gZ A W17 waATlEEr
wTd At ary gan feeer s A7
I wEl w1 T@ AEE, AT G
@ faar ST 2 gEE 69 e
ag ¢ % 3 omm@Em § aE-dw &
AT AT qATE WA SAETE § Afd
Rl 2T 7 AT W & fad
B E | 3% Gay FAren & A7 ag far
ST AT TS FYAT & A8 H w1l g,
q Al g v d wa-fae foema
g7a1 § | Tafaq vgadr #vF Tawt
Sqqeqr A% FOEd A17 A1 ZRAT &
afed § snu ag awrd e A
s @ afvEda g arfed | o=er at
g @Y e ferdier & wifry g
I GdET 9 9 A g  faa,
a foe & fam gaat a=ard & e
fowet famt ag foamaa fasft 97 5 faedr-
foedy wrEmEm A a1 5@ faer
T FEET R W) AT A wral
1 fenr w1 w7 wAEE ¥ A
e Ag s AT g S
Fgl & fasr aFwr ug sign W @
a¥d ¢ | zafaq sa% foa aear aw
g 1 =ggear 21 #% | (Time bell
rings) @l a7 99 we frgr 2 1 ey
dlaga adza §, 4 AT are T
@ § = fawy qv

THG A% H AMF v afad
| AT dfw = F 1 A i
vafas e #1 foqiE & qar weEr
fr fed am aw, swows & A
i ma & aré 7, = 6 frggem
e § AN o forggee 7reew 7wl
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#1 wErfa drag ) s o R
i feat d=m 300 F Few 2,
T BEl w1 qafes &ge § sEgfa
T AFd & dIT w9 A 6 famye
¥ & fox a3 foggee gesw &
fed fae ar sma siam o a9 2
Feardoer a1 qar  wawa gar | SRl
foiE & Faman & 5 serwer 7 wfawe
iy gaq foad el § afes oo
qTT-ATT §A7 ST A0 I AR 47
G 50 7F GEAAT At s 7l 6
at frggez ez a1 @2 3 feges
grea At &r ) ga asadr & faR #a
foreazre 2 1 3o ww #7 sy afea
YT o1 FHAT 97 aF W 2 IER Q9
faor s afed | g oA & @
g1 foam uefama freen afed @
ag v o & eiwe fan-faa @ faeen
=ifed a1 3u% feam & o= aw  w@Wl
Fr qfq 7 & S a9 T o el
#1 oragfy @ & s EE ae-
arg &fF Al & A d Fgr Wi,
fedem fafet & o feg@  foed
41 3ad, fr g7 afaw e §
fegvams w80 fem o aFar) @«
7a wg fogdwm 8, vafas &« =
feqrama &, ama avae &, afaar-
Wz % frgame @ A1 dfas wa @
T AGN FAT | WA ATIAT T S
gaT 41 AT o9 oifgE @ der
a9 Wt 99 9T G5 | Wl g
4 a1 forggee w1 Wi forgyes grem
F AW #1 qg ¥8 F¢ w1 feqr smar
ot f s ford W} @t @elt 1 @
AT STTAET, GHT AT a1 FE wHE
ar w2, afem s e fam 4
e freiare & st famm #7148 F1
& wdl v 1@ 4 a1 IF 97 Tgwe g
Arfgd Arv T weA7 @1 faaw Gar
A1 v q@ Fr At a1 s gfa@dw
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fomr s fed | gme TE fowaa
<ar welt w1 fafas & wofr, w94t 7
sarq fear ar fr g9 w9 o< famme &
wE | afsw =9 9T F1E Geuw AT
gam | Ay d2v TEAme 97 2 fw
oot ot Gfr wiggn 7 sfemi &k
arfearfegt 1 @€ 77w W faan
Jarg | Ao fEgw & & arar e
o9 GHTET T 9T ZT AE Al
o ford g s fmd &% wdtar
gaa wfwr fomeas 93w i ag
afwr grm ufedws @11 & "wEar
E O EHT1 99 g3 9% ar o
AT AT | WA gE A A1 AT
qAET WA A dw wEI 9 Al
#fade 4 off o 9 A1 A@E A AEL
TH Ha" W ®eA BT Aew FIET AE
A% qAgFrEt F g forw fra &
s st gt & siew wepvaan fra g
ageT ST § 1 o ot gfemi F faa
Q¢ H OT G gEW 2, AT AT g
A9TAT, HHET a9 FUET AGE g 4
Y a9 F4  qAHT AT | W |
A FT ARN FII@ A S HIw
e fF gATgE ¥ €1 Al o
AG 2 A1 wMF ST FEe 39
FHA FT A E @I ! T A
AR 7 wraET ey g7 v faow
g g9 wwar 8 & fame dan
™ 9T FuE FF4q 7 afawa
as fn g avan | F s
T Tt swywE awm A, ar s
AT & F1 Fiforor 781 7, a1 477
aifar ToF fag g g1 @ §
afeds #1 #17 vaer faamzm
Ieawafa . #F A7 dET A,
20z f@g &

off wera At agtfEmn o ewrer
feret sy feafa & @@ welt o &
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g & wrad g 1 W g @fe-
§9 # @A g, fagges Fne #17
forggez zreq 1 @ 1 1 fefa
ot @ & | Fema IV 1 faa<o & @
sy wfafatdfady & =1 o &1 w1
F £ Aga F@ s o fgga
a9 § afemn @a @1 s For@wd
qTT AET FIT 8 | g A | A< e
g & 9z s g Wg AEMmE
q1E a7 FIOEA &1, 1 Alg G693
¥ &1, g e g A §, g g
FE T gY, 94 aF 99 qan @A
9 FF @ g4 A% afaam &
paeqT gt AET A0 | §AE AT Er A
zh T A &1 antgs feafa & &
AT o AT Znn adifF s | afa &
ATT F1E ATEAE ar ovieE 9 99§
d1 39 & 77 T 2w 91 arfefeT
fraam & fag #=r w9 2 1 qafey,
arAAT weT S T At 71 Fay famr
57 waAT & fr gfeaa w17 sfeanfernt
§ faad geawaad &9 AT g6 | ¥9-
fau Ao fraza ag & o s gfea
1 TEE F1 @EEd ar 9efwe @
HTEAT 2 A1 IE faA0 39 477 41 et
Fr wifer f& 3% a7 somdw @1
mifafwde framd dren A7z 71 @waA
17 qefuz fam @@

= foiE & 91 A aars W 7
A7 fama e sy #71 s fagmmm
TAT § wAT I AT AIVETT TIUfane &7
ZATAT T AT TR 7 A A §1 A |

(Time bell rings.)

oy ata sq § fafaze sirw -
U A7 ATSFICZN A1 F a0 ATl
g v ag ag & i sy o 7 aa-
& T & fF oF a7 8 SmaE e

| ifed, W TwoATE AT A A ae
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w1 7§ & ) w3 dfqam 7 waw A
e §, A% A 4@ FY A sAaed
s g a1 S & 1 IuE 40 A2
frarerar d ? o w49 9 aga dr A
ﬁ'““ri‘ma-r FIN ¥ TEN &, 4 F1 F19 FC
¥ I fmaar dar faam mar &, s

TTFT T AT SR, AT A qE
T w7 F1 770 #]
TLFIT FT G4 Z6T A T@E wT fEar
T A #1 A oufeaat ot g § & Fa

ﬁﬂ'é;‘f ‘;f ;ﬁ"iii_ ’|. T AT ;E "4 3 71

@ 2

~ T
A TiEAl

-F*TIE 0 3 - S A - mfrw q3T

frdaa & e ord s it wreTer 9eTd
2 AR AT AT HAT EATT &N
" ATT I A% AT Udfewdl a4r

Ao & fad «ff wear § Wiy a19F
T A A wErawE ) dh @
7R § a7 fawra 2 T awaa

4% ITH 97T F7 #4949 =9 1| BF A
FI3T Arefagt F = @n & faq
TaT & Ag @t qer fer aren sofed
n*ﬁ: @ q W fJ!"-"Ta-_" FHZ ¥
afgdz sfamae Fame & gq a5 4
gt aar  snfanfedi &1 w1 quo
T gar 2 i du A e fe
FTHIC HH A F9 T FETFT al G &1

a1t gw aaw 9% w29 @ we W
TORT ®7 TZ A | a0 ¥EET W
ATAT  ATIT J9T°F ST &

THE DEPUTY CHAIRMAN Mr.
Lokanath Misra will speak in the after-
noon. The House stands adjourned till
2.30.The House then adjourned for
lunch at thirty-two minutes past one of
the clock.

[RAJYASABHA]

Scheduled Castes
and Scheduled Tribes
The House reassembled after lunch at
half-past two of the clock, the VICE-
CHAIRMAN (SHRIMATI TARA RAMCHAN-DRA
SATHE) in the Chair.
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SHRILOKANATH MISRA

(Orissa): Madam Vice-Chairman, I think
before discussing any points in the Report
itself, I would like to bring to your kind
notice the seriousness which is attached to
the discussion of this Report by the House
itself. I thought hon. Members of the ruling
party particularly would take more interest in
this.

SHRI N. SRI RAMA REDDY
(Mysore) : We are taking.

SHRI LOKANATH MISRA : Whatever is
being sa'd in this House has to be attentively
listened to, Dbecause the subsequent
promotion of the fate of the Scheduled
Castes and Scheduled Tribes would very
much more depend on the ruling party than
on the Members of the Opposition. Now,
Madam, this is how the House deals with it.

I shall come to how the Government deals
with it. In the Report itself, in this very
second paragraph, the Commissioner says
—n

"It has been noticed that there has been a
long gap between the presentation of this
Report to the President and its placing
before Parliament. The reasons for this are
delay in the priming of the Report and
absence of regular arrangements for
translating it into Hindi. If permanent
adequate arrangements for attending specifi-
cally to this work could be made, the Report
could be presented to Parliament without
any avoidable delay."

Madam, this Report goes through a lot of
hurdles. The first hurdle as enumerated by
my previous speakers, are the State
Governments, They do not pass on the
information necessary to the Comm'ssioner.
Subsequently, when the Commissioner has
sorted out and tried to find out what
informations he could gather, it cannot be
compiled in the Report because of

inefficiency of the Home Ministry so

much so that tiiey
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do not have even competent men' to

translate it into Hindi.

SHRI MULKA GOVINDA REDDY
(Mysore*) ; It is no longer the Home
Ministry.

SHRI LOKANATH MISRA : Now if the
Government is really serious about
promoting the condition of the Scheduled
Castes and Scheduled Tribes, thty should
have left it to the Commissioner 1 whole.
They should make arrangements for this
particular Report to be presented to the
House because, under the Constitution,
the Government is bound to place this on
the Table of the House. There is a certain
lacuna of course, there is no time limit

specified in the Constitution for
presentation of this Report, and the
particular ~ Ministry  incharge takes

advantage of it and pre-sents, three years
or four years after, some reports together.
Here the Reports of two years have been
placed together, and that places the
Members of Parliament, Members of this
House particularly, at a disadvantage,
because they cannot give that specific
attention to each Report of the
Commissioner, which they could have
done if they were separately placed on the
Table of the House and taken up for
consideration.

Now, Madam, after eighteen years of
independence we are still considering the
question of untouchability in this country.
I think the hon. Ministers who owe their
everything, owe their very existence to
Mahatma Gandhi, should have done a
little better in th'.s respecl. Now what I
find, Madam, is that Ministers—even if a
Minister who is supposed to look after the
Scheduled Castes and Scheduled Tribes—
he or she—might belong to the Scheduled
Castes or Sche-Jii.ix] Tribes—become a
class by themselves, the rulers' class, and
even the legislators, the Members of
Parliament, even they become
untouchable for them. 1 allege that
because, in certain cases, the Mnisters
live in such a condition that it is
impossible for even Members of
Parliament or even Members of Legis-
latures to approach them and to apprise
them of the actual conditions of people,

[16 AUG. 1966]
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the general people, the non-Scheduled
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SHRI SHEEL BHADRA YAIJEE
(Bihar) : Your arguments for what you
are saying about M.P.s are ridiculous.

SHRI LOKANATH MISRA: Since
Mr. Yajee never belonged to the section
of the disciples of Mahatma Gandhi,
naturally he would not have that idea in
his mind.

SHRI SHEEL BHADRA YAIJEE :
And you people of the vested interests of
the Swatantra Party, do you believe in
Gandhism ?

SHRI LOKANATH MISRA : It is the
Congress which is the most vested. After
having replaced the Rajas and Maharajas,
it is the Ministers who have become the
rulers now, and he is one of the followers
of the Ministers, he having not come to
the level of a Minister yet.

I have limited time, Madam. If there is
any interruption from the Members
opposite, I would beg of you to allow me
some more time, because I am prepared to
face them for all their interruptions
provided you kindly give me a little more
time on that consideration. T shall be
always open for intenuptions provided the
Chair allows me time.

SHRI CHITTA BASU (West Bengal) :
Not at the cost of your time.

SHRI LOKANATH MISRA : It should
not be done at the cost of my rime,
because I have a lot of things to say.

SHRI N. SRI RAMA REDDY:

Please go ahead.

SHRI CHITTA BASU : Not at the
cost of the time of the House either.

SHRI LOKANATH MISRA: Now
what the Ministers should do, if they
have faith in whatever Mahatma Gandhi
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[Shri Lokanath Misra.] has said, is that
they should themselves live for a part of
their tenure of office in the Bhangi
colony, naturally because that would raise
the status of the Bhangi colony as a whole.
People from different parts of India would
flock i;i there because they have a lot of
things to be done by the Ministers. Now
that itself would raise (he status of
Harijans and the Scheduled Castes and the
Scheduled Tribes, and that is why
Mahatma Gandhi, the Father of the
Nation, lived with the Bhangis; he lived in
the Bhangi colony; not that he was less
intelligent than our Ministers now.
Definitely he was the Father of the
Nation, and much more intelligent than
the ones who adorn the benches opposite.
And they could take that example from
Mahatma Gandhi, land they should start
living in the Bhangi colony frself for a
part of the year at least. That would
reorient the entire attitude of the non-
Scheduled people towards the Scheduled
Castes. And without doing that basic thing
if you start spending money, then it all
becomes a colossal waste. Madam,
subsequently 1 shall show how all this
money goes down the drain. Unless you
do this basic thing, you cannot change the
attitude the people in general towards
untouchability, towards the Scheduled
Caste people and towards the Scheduled
Tribes people also.

One hon. lady Member brought 10 the
notice of the House how scavengers even
today after eighteen years of our
independence, are still carrying head-
loads of night-soil. I myself have also
seen them do it. If the authorities had only
thought of some alternative arrangement,
there would hav. been no difficulty in
having this practice stopped. If you could
erect plants like those at Bhilai, if you
could erect plants like those at Rourkela
or at Durgapur, there was nothing too
difficult in providing push-carts so that
these scavenger women would not have to
carry such headloads of nightsoil. In the
urban areas, particularly where the State
Chief Ministers ind other Ministers live. I
do not know —how they would be feeling
when thtfy see these scavenger women
carrying headloads of night-soil along the
middle of the streets. It is something
ridiculous really, that we have not been
able to put

[RAJYA SABHA ]
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an end to this practice all these eighteen
years of our independence.
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#ft sirewE amsft : 1T 92 9 &1 98
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SHRI LOKANATH MISRA : The
trouble with my hon. friend Mr, Yajee is
that whenever 1 get up and speak he is
scared of me.

THE VICE-CHAIRMAN  (SHRI-
MATI TARA RAMCHANDRA SATHE)
: You please go on with your speech.

SHRI LOKANATH MISRA : What
should be done now is that in #in urban
areas, particularly, the Government
should make it a point to see that no
housing plan is approved without there
being a flush system. Whatever houses
have (existed there without this flush
system, they have to continue because
they cannot now be removed.

SHRI P. K. KUMARAN (Andhra
Pradesh) : What about towns where there
are no drainage systems ?

SHRI LOKANATH MISRA . For
having a flush system it is not absolutely
necessary to have a drainage system also.

DR. S. CHANDRASEKHAR
(Madras) : They can have septic pits.

SHRI LOKANATH MISRA : Yes,
they can have those pits. Such things they
can improvise. So even without having a
drainage system, I think a flush system
can be introduced and the Government
should make it a point and the hon.
Minister in charge should kindly direct all
the State Governments and the
municipalities that no new houses, no
new plans for construction of houses
should be allowed or approved without
their having a flush system of their own,
so that at least we could minimise the
hcadload of these
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scavengers. We could reduce their
loads to a minimum.

Another thing that I would like to
point out, Madam, is that the categori-
sation that is now in vogue is wrong.
Somebody is called a Scheduled Caste
man or a Scheduled Tribe man just be-
cause he has been born in that
particular caste or tribe. Hon. Members
opposite would be happy if I gave an
example. Shri Kamaraj, the Congress
President, is a bright example. He
belongs to one of the Scheduled Castes,
I am told.

SEVERAL HON. MEMBERS : No,
no.

SHRI MULKA GOVINDA
REDDY: In U.P. they are listed as
Scheduled Castes.

SHRI LOKANATH MISRA: Or
backward classes, I think, so-called
backward classes. The community is
considered as Scheduled Caste else-
where. But because of his brilliance

(Interruptions)

I am saying, something in favour of
Shri Kamaraj. Why do my hon. friends
start shouting even now ? First, let
them please listen to me, to whatever |
have to say and then they can come to
their decisions or conclusions about it.
Mr. Kamaraj, because of his brilliance,
because of his eminence, now occupies
a position which is probably unique in
India.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI MARAGATHAM
CHANDRASEKHAR) : May I correct
the hon. Member? Shri Kamaraja
Nadar does not belong to the Scheduled
Castes. But that community also suffer-
ed certain disadvantages as the
Scheduled Castes at present suffer. But
because of their economic position they
could rise and because of their
economic Status they have got out of
these disabilities.

and Scheduled Tribes

SHRI LOKANATH MISRA : So in
certain cases when Scheduled Caste
members come to a position of eminence
or become wealthy or become educated
and occupy positions in the L.A.S. or
L.P.S., they are no longer looked upon or
considered as untouchables. Now, what is
happening now is due to the fact that we
have not looked after the education of the
Scheduled Castes and the Scheduled
Tribes people. If we had educated them on
proper lines, on methodical lines, I think
the entire situation would have been
different. What is now being done is this.
Madam, there are some Lok Karya
Kshetras. I am told, put up in different
parts of India. The main object of these.
Loka Karya Kshetras is to educate the
people and to look after their welfare. But
they are not doing anything of that sort
because even though the whole thing is
organised by the Planning Commission,
the disbursing authority is the Bharat
Sevak Samaj and the Bharat Sevak
Samaj., I don't know why, has taken up a
lot of work much beyond its own
limitations.

SHRI N. PATRA (Orissa) : If the hon.
Member does not know, how does he say
all this ?

SHRI LOKANATH MISRA : What do
I not know ?

SHRI N. PATRA : About this Bharat
Sevak Samaj, you said just now.

SHRI LOKANATH MISRA: I know
many things about the Bharat Sevak
Samaj and if I were to start enumerating
them, probably I would be offending
many hon. Members sitting opposite.

As 1 was saying, the Bharat Sevak
Samaj is the disbursing authority for the
money meant for the Lok Karya Kshetras,
even though the appointing authority is
the Planning Commission. Their functions
have been specified. But I know that in
certain cases where the Lok Karya
Kshetra intends to educate the Scheduled
Castes and the Scheduled Tribes, because
of the interference of
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[Lokanath Misra.] the Bharat Sevak
Samaj, they are not able to do it. The
Bharat Sevak Samaj want to do it on
political lines, on party lines and so this
good work cannot be done. I have got
specific instances and if the hon. Minister
wants to know about it I shall definitely
be prepared to furnish the information
about these things. That is how money is
being wasted. Bharat Sevak Samaj is
more interested in taking up contracts in
order to make profit. They are not now
keen to have welfare” activities.

SHRI SHEEL BHADRA YAIJEE : Are
we discussing the Bharat Sevak Samaj
now or the Report of the Commissioner
for Scheduled Castes and Scheduled
Tribes ?

SHRI LOKANATH MISRA: You
don't understand. My hon. friend seems to
understand nothing at all. He should
understand first of all what is being dis-
cussed. As Members of Parliament we are
supposed to understand things.

THE VICE-CHAIRMAN (SHRI-MATI
TARA RAMCHANDRA SATHE) : You
go on.

SHRI SHEEL BHATJRA YAIJEE : 1
have to interrupt when you are irrelevant.

SHRI LOKANATH MISRA : It is then
a disease. You do it not because you
understand the thing but becatise it is a
disease.

SHRI SHEEL BHADRA YAJEE: We
should discuss the Report of the
Commissioner for Scheduled Castes and
Scheduled Tribes.

SHRI LOKANATH MISRA : T would
suggest that if the hon. Minister wants to
have the-se Loka Karya Kshetras and if
they are keen on improving the lot of the
Scheduled Tribes and ihe Scheduled
Castes, then they should apportion money
separately so that they could be dealt with
directly by the Planning Commission. The
Bharat Sevak Samaj should not come in-
between. It is actually a hurdle coming in-
between.

[ RAJYA SABHA]
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SHRI P. K. KUMAR AN:
about the finance ?

SHRI CHITTA BASU : Where does
the Bharat Sevak Samaj get the money
from ? Do they get it from the Depart-
ments ?

SHRI LOKANATH MISRA : The
money is being granted by the Planning
Commission but then it is being misused.

SHRI P. K. KUMARAN : The Bharat
Sevak Samaj must have some finance.

SHRI LOKANATH MISRA : Now,
Madam, regarding exploitation of these
people by others, there has been some
reference in the Commissioner's Reports.
There are references to exploitation even
today by officials. In my area, particularly
in Orissa I can cite many instances. There
are certain tribes living in the jungles.
Their only job is 'he rearing of goats and
sheep. But the officials of the Forest
Department harass them day in m and day
out. Some area which is meant for grazing
of sheep is sometimes announced as
"demarcated" only because the Forest
Ranger is ia need of a goat for a feast in
his house. He snatches away one or two
goats from that particular community
called Golas. And they have been
complaining against it for years. They
have sent me a lot of material about it.

SHRI N SRI RAMA REDDY:
From where ?

SHRI LOKANATH MISRA : From
Orissa. You must be having Golas in
your area also.

What

SHRI N. SRI RAMA REDDY-I am
one myself.

SHRI LOKANATH MISRA : You are
one yourself? I think after becoming a
Member of Parliament you have forgotten
all about it.

Now the hon. Minister should look into
the cases of these Golas. They are an
uneducated community and exploitation
by officials is maximum in their case.
Certain grazing ground should
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be allotted to them; they will confine
themselves to that particular area if it is
specified. Since there is no specified area,
maybe one from the herd strays into the
demarcated forest but that does not entitle
the forest ranger to snatch away one or
two of the goats for his own feasting.

Now as far as publicity is concerned, I
have a submission to make. The All India
Radio goes on broadcasting verbatim
speeches of our Ministers when they are
of a political nature but no time is allotted
for the Scheduled Castes and Scheduled
Tribes. Particulaily they have got the (ime
to broadcast the rate chart submitted to
them by the Chamber of Commerce. They
do not deal with these items; nobody can
get a kilogram of potato from the All
India Radio. Still they announce it for
somebody else and it is all wrong an-
nouncements because the rates are very
much different in the market. They have
so much time to make such an-
nouncements but regarding the privileges,
the rights and other things of these
Scheduled Castes and Scheduled Tribes
no announcement is made. Publicity is
necessary because today even in rural
areas we have radio sets, community sets,
and people listen to them very attentively.
So I think this suggestion should be
immediately implemented; some time
should be allotted for the education of the
Scheduled Caste and Scheduled Tribe
people.

THE VICE-CHAIRMAN (SHRI-MATI
TARA RAMCHANDRA SATHE) : You
have already taken 23 minutes; you will
have to wind up within two minutes.

SHRI LOKANATH MISRA The
smaller newspapers should be put to use.
Even In cases where you require
Scheduled Caste and Scheduled Tribe
candidates for filling the posts in the
LLA.S. and LP.S. the advertisements are
published only in the bigger newspapers,
national newspapers. In certain areas the
national newspapers are not read at all,
particularly in the rural areas. If you want
them to respond to your advertisements
you should get them
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Scheduled Castes
and Scheduled Tribes
published in the regional newspapers,
language newspapers, rather than in the
national newspapers. The Director of
Adpvertising and Visual Publicity should
be instructed accordingly so that these
advertisements meant for Scheduled
Caste and Scheduled Tribe areas should
only go to the regional newspapers and
not to the national newspapers.

2736

I have another point. In certain cases
complaints against officials are only dealt
with by brother officials. In such cases
what happens is that the brother officer
who is entrusted with the work of
investigation or inquiry is more liable to
take the lin, of helping his brother officer
rather than helping the complainant.
Therefore, in such cases wherever there
are complaints against an official,
wheiher he belongs to the State or to the
Centre., there should be a Committee
consisting of public men and of officers
who do not belong to ihat particular area.

Then there is the question of lawyer's
fees to be paid to those who take the brief
on behalf of Scheduled Castes or
Scheduled Tribes. That should be paid in
advance. Unless money, is paid in
advance no lawyer would come forward,
becoming benevolent, to take up the brief
of a Scheduled Caste man or a Scheduled
Tribe man. As it is, the Scheduled Castes
and the Scheduled Tribes are ignored in
the society and if money is not paid in
advance who would come forward ?

Now, Madam, there is some restriction
on the transfer of land from an Adivasi to
a non-Adivasi. In my area particularly I
know some cases where transfer of land
from the Adivasi's name has been
effected so that the non-Adivasi can get a
larger amount of compensation for the
land, larger than what he paid for the
land. How could the transfers be effected
if you had rules, regulations and
restrictions on the transfer of land ? How
are these transfers to non-Adivasis
effected? And what is more the non-
Adivasis who are more enlightened knew
that a dam was coming up in that
particular area and that
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[Shri Lokanath Misra.] they would get
good compensation. So they got the lands
transferred to their own names from the
Adivasis and thus they got a huge amount
as compensation for the land when the
time came. This should be looked into
and wherever such cases had happened, at
least a part of the compensation paid
should go to the Adivasis.

Thank you, Madam.
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o femar &

"Even in the case of temporary
posts, the prior permission of the
Ministry of Home Affairs should be
obtained before filling up a reserved
post by a non-Scheduled Caste or non-
Scheduled Tribe candidate."

This is the first order.

o 2 W, 1963 % gu wE e
T ST E AEICE

2nd May, 1963 :(—

"It will be observed that all the
vacancies treated as unreserved in the
old roster are to be brought forward
into the new roster, so that none of the
vacancies previously reserved for the
Scheduled Caste and Scheduled Tribe
are lost. As in the past, reserved
vacancies, which have to be treated as
unreserved for want of Scheduled Caste
or Scheduled Tribe candidates, will
have to be carried forward to two
recruitment years."
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DR. S. CHANDRASEKHAR: Madam,
I want to look at this report of the
Commissioner for Scheduled Castes and
Scheduled Tribes for the years 1963-64
and 1962-63 both as an official document
and as a scientific report. At the very
outset I want to congratulate the
Government, both the Ministers, hon. Shri
Asoka Meh”a, and hon! Deputy Minister,
Shrimati Chan-drasekhar, for having done
a lot of good in the period covered as
adumbrated in these two reports but with
that my congratulation and commendation
finish. And I want to look at it to find a lot
of things wrong with these.

The very first thing I find is, like almost
all the Government reports, we seem to be
always behind times. I have always found,
in the last 25 years, for instance., the
official annual report of vital statistics
published both by the State Governments
and the Central Government, always
comes at least 3 to 4 years later than the
year stipulated. So anybody who wants to
work with these figures finds that it is
talking about figures at least 5 years
behind time. Now the report of the
Commissioner seems to follow that official
established pattern of talking about ancient
history in current modern context. I hope,
since the distinguished and brilliant
Minister for Planning is also in charge of
this, he will prod these people to see that
we get these reports annually and in time
to that we might know the latest picture of
what the position of the Scheduled Castes
and the Scheduled Tribes is and which
will enable the House to debate and give
certain correctives or commendations
wherever necessary for office action taken
by the Commissioner or by the
administrative organisation.

Now I come to the report itself. As a
Government document which is usually
meant not to be studied but to be
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put in the shelves—Ilike Pusthakam Has-
thabhushanam, the Government reports
are shelf bhushanam—this is all right but
if you look at it as a scientific study, I
must say that many things are wrong with
it. If this document was submitted to a
commercial publisher with a possibility of
a buyer buying it at Rs. 10 or Rs. 20 a
copy no publisher will undertake to
publish it and not a single copy will be
sold but here we are Members of this
House and therefore we read it. That is
about the way it is written.

The firstling wrong is this. The man
who wants to talk about the Scheduled
Castes and the Scheduled Tribes must
give an introductory chapter of the
demographic picture of the population.
This is sadly missing here. 1 went through
it carefully. I find nowhere could we get
exactly from, shall we say, 1901 to 1961
the census figures, the total Scheduled
Castes and the Scheduled Tribes, they say
the definition has been evolving with
many changes., their distribution between
the States and districts, their age structure,
the six composition, their occupational
distribution and other data from which we
can know whether these population
groups are either increasing or decreasing
or maintaining a stabilised position. We
know nothing of the kind. I am not here
casting any aspersion on Shri Chanda
because I happen to know him. He is a
very distinguished and a very able officer
but he seems to follow the usual pattern
and procedure of Government
publications, of going through the routine
of getting the reports, putting them
together, giving to the press and doing it
as one of the chores to be done and not
with imagination and scientific perception.

I hope and trust, if I may request the
Government, that something ought to be
done with these Government reports,
especially since they deal with a very
important segment, a vulnerable segment,
whose progress we are dedicated to
honour. This report happens to be a
reflection of what the Government is
endeavouring to do through the years to
these people so that they might ulti-
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mately become an integral part of the
main stream of the Indian way of life.
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We come to the question of Harijans.
Now a great deal has been said in this
House and nobody to-day is naive or
unscientific enough to think of or suggest
even for a fleeting moment that
untouchability has been abolished from
this country. It is there in as strong a
measure as it ever was thought from the
external point of view it appears to be
somewhat a trifle watered down but in its
basic essentials., untouchability is an
integral part of the caste system in the
rural and even in some parts of urban
India. It is very much there and if there is
anybody who thinks that ua-touchability
has been abolished, I am reminded of a
cartoon in a newspaper the other day
which said that some housewife wanted to
buy some vegetables from a New Delhi
vendor and quoted the price saying "This
is what the A.LLR. says'. The man said :
'Go and buy it from the A.ILR. Delhi'. So
when people say that untouchability has
been abolished, yes, constitutionally in the
minds of some of our eminent sons and
daughters but not in the practical working
of our culture. In the far-flung, half a
million villages in this country, it has not
been eradicated.

Now take a general observation on this
question and see how we are going to
eradicate untouchability. With the single,
great exception of Mahatmaji, I do not
think, today, anybody, either in the
Government or in private or public life,
has taken upon himself the supreme task
of dedicating his entire life, energy,
abilities and capacities to uproot this
terrible system lock, stock and barrel, and
make this country worthy of its ancient
Vedic traditions before untouchability
was introduced.

SHRI G. RAMACHANDRAN
(Nominated) : One  minute.  Thakkar
Baba was one.

DR. S. CHANDRASEKHAR : Thank
you. With the exception of Thakkar Baba
besides Gandhiji nobody has dons
anything about it. The reason is this. We
are perhaps going about in a wrong
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way to solve this problem. Government
measures, legislation and court decisions
are all right. They are good up to a point,
but you cannot bring about a change in an
entire nation with five thousand years of
history of this great black sin on our
conscience unless we change the minds
and hearts of our people, which cannot be
done through legislation, no matter how
well intentioned it might be, unless you
change the people through persuasive
propaganda on the lines that Mahatmaji
did. T hope and trust that the Government
will give a fillip, encourage such of those
people who are in voluntary organisation,
who have the time and inclination and
ability to do this kind of thing across the
length and breadth of our country, to do
something, so that at least today the so-
called caste Hindus like ourselves are
made to feel utterly ashamed that this
thing is allowed to exist on the face of
Mother India. It is no longer the
Scheduled Castes or the Harijans, but the
whole country is affected by it, because
the strength of a convoy is conditioned by
the slowest vessel, just as the strength of a
chain is conditioned by its weakest link,
and nobody can pretend to be advanced in
any sense of the term sociologically,
anthropologically, economically or
socially until and unless they pick up the
very weak vulnerable segment and take it
along with them in the nation's march
towards a prosperous and better life.
Therefore I do not . . . (Time bell rings.)

Madam, I have just begun my first

point.

THE VICE-CHAIRMAN  (SHRI-
MATI TARA RAMCHANDRA SATHE)
: No, you will not have more time.
There are so many speakers.

DR. S. CHANDRASEKHAR : Then I
come to the next one.

THE VICE-CHAIRMAN  (SHRI-
MATI TARA RAMCHANDRA SATHE)
: Only touch the points.

DR. S. CHANDRASEKHAR : Thank
you, Madam. Then the next question is that
religious discrimination i
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cannot be eradicated unless there is
economic motive inside it. Now some-
body—I forget the name of the hon.
Member—mentioned that the moment you
give him a position, not in I.A.S. but in
I.P.S., the moment you pick up a Harijan
or a member of the Scheduled Tribe, even
without the necessary qualifications, and
give him a job, preferably a job as an
Indian Police Officer, then half his
problems are solved, because we find in
practical experience that when economics
knocks at the door, religion jumps out of
the window. The moment you impart
economic security, economic stability,
economy, strength, the people somehow
respect Him forgetting all prejudices and
barriers and treat him, more or less as an
equal.

The third thing I want to touch is about
(he Harijans hostel. I can speak with some
personal knowledge of only three States in
the south. I am opposed to these Harijan
hostels completely. The reason why we
abolished the caste appellation in the
census questionnaire was this. After we
became free, there was an agitation that by
calling a particular man by a particular
caste you were perpetrating the caste
system. Therefore, thanks to Sardar
Vallabhhhai Patel, we decided that this
should be dropped in the census. And the
moment you removed the appellation,
people came to forget much about the
caste system. And now what is the use of
putting only Harijan people in Harijan
hostels and saying, "These are Harijan
hostels meant exclusively for the Harijans,
and nobody else can go there." By so
doing the Harijans will continue to be
Harijans for another two thousand years.
Therefore I would like the integration of
both caste Hindu and Harijan students in
Harijan or other hostels, and I would not
like hostels meant only for Harijans.

One more minute and I am done. Now
the last thing is—this is something on
which I feel very strongly; I wish I could
give you the sociological evidence, for
which we have no time—that the
Government must do everything in its
power to promote inter-caste, inter-sub-
caste and inter-tribal marriages. This
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is the only real solution, and we find
enormous evidence in support of it both in|
the United States and the Soviet Union. If
we do that, then only we will be true to
our concept of national integration. Unless
we say some day—I hope and trust and
pray we will have the wisdom and th
strength in this country to pass a very
simple law— people may laugh at it but
still I would like to mention it—if we pass
a simple law- saying that no boy or girl
can marry in his or her caste, then we will
have a tremendous mixture leading to that
rare zoological specimen called the
Indian.

Thank you, Madam.

SHRI CHITTA BASU : Madam, the
Scheduled Castes and Scheduled Tribes
constitute a very large chunk of our
population. As a matter of fact it con-
stitutes one-third of our population of the
entire country and, naturally, the
development of the nation as a whole is
inextricably connected with the deve-
lopment of this segment of our population.
Therefore it is the duty of the Planning
Commission to have special programmes
for accelerating the pace of development|
of this huge section of our population. Not|
only that; we should also bear in mind that|
there are other social disabilities and
economic disparities which sometimes
contribute to the very shameful condition
of these down-trodden masses.

Madam, the Members adorning the
benches opposite, time and again swear by
the name of Mahatma Gandhi the Father
of the Nation, but fo swear by the name of
one great leader is one thing;' to practise is
another. Madam, once Mahatma Gandhi
made a very remarkable observation. He
said that the persons who are at the helm
of affairs should remember the fate of the
poorest of the poor while formulating the
policy of the Government and the nation.
He further observed that the extent to
which the poorest of the poor gets
material benefit from the Government's
policy is the true criterion for determining
the efficacy and correctness of the policy
and programme itself. Madam, may I
know whether the Deputy Minister
herself, or anybody in the L74RS//66—6
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Treasury Benches who formulates the
policy of the Government towards these
down-trodden human masses, does ever
remember the fate of the poorest of the
poor while formulating Government's
policy towards the Scheduled Castes and
Scheduled Tribes ? Madam, the Report
itself will bear me out that the Govern-
ment is not so serious to uplift the con-
dition of these down-trodden masses. The
Report itself is the saddest commentary on
the performances of the Government.
What does this Report reveal ? Does it
reveal a comprehensive socio-economic
study of the condition of life and work of
these masses ? Does it present us with
some picture of the future? Does it offer us
an imagination and vision for the future,
so that we may reach such a stage of
society where equality of opportunity for
all is ensured to enjoy th, fruits of freedom
and progress ? Nothing, Madam., is there.
No perspective is there. No imagination is
there. No vision is there. What' is there
then ? It is nothing but a bundle of
outmoded figures collected from the
reports of the reluctant State Governments,
that is, the cut and dried figures, and
sometimes it surprised me, when I went
through this Report, that there has been
verbatim reproduction of the earlier
reports themselves. What is the good of
spending some lakhs of rupees for
appointing such a huge staff, and a whole-
time Commissioner who has got not that
foresight t0o go into the depth of the
problem itself, and place it before the
House, so that we may consider it in a
scientific way ? Madam, therefore, it is the
saddest commentary that the Government
could not produce a comprehensive socio-
economic study of these communities for
which lakhs and crores are being spent.
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4 p.M.

I want to discuss in a very brief manner
the basic problem of the Scheduled Castes
and the Scheduled Tribes. Madam, if you
look into the census figures you will find
that 13.1 crore scheduled Caste and
Scheduled  Tribe  people  pursue
agricultural ~ operations. They  are
agriculturists. Agriculture is their only
avocation in life. That
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is what we find from the census figures.
And from this Report also we find that
out of 13.1 crores of agriculturists who
are Scheduled Castes and Scheduled
Tribes, 3.15 crore* are landless. Madam,
they have not got an inch of land to till.
They do not have an inch of land to
plough and they do not have even an inch
of and to work upon. They eke out their
existence under inhuman conditions of
life. And what is more.,, in the
countrywide drive of eviction by the big
landlords and land owners, it is these poor
Scheduled Castes and Scheduled Tribes
who fall the first victims. They are
evicted from whatever land some of them
may have.

SHRI LOKANATH MISRA : That is
the case even in the case of dams built by
the Government.

SHRI CHITTA BASU : Yes, I am
coming to that. These people are ignorant
and they are being evicted from their land.
Being ignorant and illiterate, they do not
understand the laws of the land. They
have not organised themselves. As I said,
they are ignorant people. They cannot take
the help of the law. Therefore, they are
being evicted from the land and the army
of the landless continues to grow. Madam,
I know the problem of the landless is
there. I do not want to quote figures from
the  Agricultural  Labour  Inquiry
Commission's Report wherein it will be
found that there is a very huge army of the
landless in our country. Madam, I only
want to point out one thing. The incidence
of the landless is highest among the
Scheduled Castes and the Scheduled
Tribes. So far as I know, the Scheduled
Castes and the Scheduled Tribes consti-
tute about 15 per cent of the total agri-
cultural population and the Scheduled
Castes and Scheduled Tribes constitute 33
per cent of the landless agricultural
population of the country. This is a
reflection of the actual condition of the
life and work in the rural areas, parti-
cularly among the Scheduled Castes and
the Scheduled Tribes. Madam, I expected
that these Reports would contain
Bomething about ways of fighting out
these economic disparities between the
rest of the population and these
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But what I find to my surprise is that even
the few schemes that were there, were
being executed in a half-hearted, hesitant
manner. So far as I know, the Ministry of
Food and Agriculture sponsored a
programme by which they suggested that
there should be a survey conducted in
each district to find out the wasteland.
Madam, you will be surprised to hear
from me that even this survey was not
completed in most of the States. Most of
the States did not even care to report to
the Central Government, save two States.
And yet for this purpose a huge sum of
money was sanctioned and each district
got about Rs. 23,000 only for this survey
work. Yes, as I said, Madam, this survey
was taken up only in two States. And no-
body has got any land out of that survey. I
think they just appointed somebody to
patronise him and he conducted this
survey. No land was distributed to these
unfortunate people.

Madam, I will only quote one thing, the
opinion of the Central Advisory
Committee for Harijan Welfare, regarding
this work of land distribution. I have got
so many things to quote., but I refrain
from doing so because of the shortage of
the tim, at my disposal. The Central
Advisory  Committee  for  Harijan
Welfare—it is a committee for the Wel-
fare of Harijans—says this :

"Views were also expressed that the
acceptance of the principle of giving
priority to Scheduled Castes in the
matter of allotment of land, as has been
done in some States would not suffice
because these provisions were not
followed in actual practice."

{Time bell rings.)

THE VICE-CHAIRMAN (SHRIJ-
MATI TARA RAMCHANDRA SATHE)
: You have to wind up.

SHRI CHITTA BASU :
have got some points to make.

THE VICE-CHAIRMAN  (SHRi-
MATI TARA RAMCHANDRA SATHE)
: You will not get more time.

SHRI CHITTA BASU : I want only
two minutes more.

Madam, I
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THE VICE-CHAIRMAN  (SHRI-
MATI TARA RAMCHANDRA SATHE)
: You have one minute, You may just
mention your points.

SHRI G. RAMACHANDRAN ; Are
we to close this debate today ?

THE VICE-CHAIRMAN (SHRI-
MATI TARA RAMCHANDRA SATHE)
: Yes.

SHRI G. RAMACHANDRAN :
Supposing the matter is very important
and many people want to speak, can we
not conclude it tomorrow?

THE  VICE-CHAIRMAN  (SHRI-
MATI TARA RAMCHANDRA
SATHE): 1 feel that everybody who
wants to speak should get some time. So
nobody should elaborate very much. 1
find there is the repetition of points. If
there are new points, then these points
can be given.

SHRI CHITTA BASU: Then I
mention my points. Wasteland should be
reclaimed and distributed among the
Scheduled Tribes and Scheduled Castes. 1
have quoted the views of the Central
Advisory Committee for the Welfare of
Harijans. Then land is being alienated
from these Scheduled Tribes in a large
number of cases. I can quote thousands of
examples where these Scheduled Castes
and the Scheduled Tribes are falling easy
victims to these great land sharks, these
big village landlords and these big village
peasants.

SHRI LOKANATH MISRA : The land
collected as Bhoodan should be
distributed only fo the Harijans.

SHRI CHITTA BASU: I have got
those suggestions and I will give them
when I come to the stage of giving sug-
gestions.

Madam, there is bonded labour even
today in some places of our country. We
are living in the sixties of the twentieth
century and our Government claims so
loudly that ours is an advanced
democracy. But I would tell our Planning
Minister that even now in the villages
there is bonded labour and thousands are
living in that condition of
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serfdome and slavery. What have you
done to break as under the shakles of
serfdome and bondage of slavery ? You
have done nothing. There was no
legislative measure, no punitive measure
to help those held in bonded labour for
generations, together. (Time bell rings.)
Madam, what can I do now, except to
stop?
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SHRI SHEEL BHADRA YAIJEE:
You can take your seat now by obeying
the Chair.

THE VICE-CHAIRMAN  (SHRI-
MATI TARA RAMCHANDRA
SATHE) : If there are any new points,
just mention only those points.

SHRI CHITTA BASU : I have many
points.

THE VICE-CHAIRMAN  (SHRI-
MATI TARA RAMCHANDRA SATHE)
: If there is any new point, I mean, you
can mention that point.

SHRI CHITTA BASU : I want that the
Land which has been received as
Bhoodan should be distributed to these
poor peasants of the Scheduled Castes and
the Scheduled Tribes. Also priority should
be given to the Scheduled Castes and the
Scheduled Tribes in the matter of
allotment of land which has been acquired
by the State Governments under the land
and Estate Acquisition Act, and other
Acts.

Then there is the problem of un-
employment. Greater attention should be
given to the matter of providing work to
the Scheduled Tribes and the Scheduled
Castes. I will just give two figures. The
number of those belonging to the
Scheduled Castes and the Scheduled
Tribes who were registered in the live
registers as unemployed for the year 1963
was of the order of 4,60,940. The failure
of the Government can be highlighted by
this one fact that the number of
placements in 1963 was only 60,954. That
is to say, as many as 4 lakhs who were
registered as unemployed young men
belonging to the Scheduled Tribes and
Scheduled Castes, could not be provided
with jobs. They were able to give jobs
only to some 60,000. So far
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unemployed are concerned, that problem

also is there. 1 could quote a few

figures.

THE  VICE-CHAIRMAN  (SHRI-
MATI TARA RAMCHANDRA SATHE)
: Please don't. Give only points.

SHRI CHITTA BASU : Then I would
say that there should be special measures
so that these people may be provided with
jobs which may enable them to improve
their economic life and raise their general
level so that those in this sector may be

able to contribute for the all-out
development of our country. Thank you.
SHRI G. RAMACHANDRAN :

Madam, I speak with considerable diffi-
dence in dealing with this Report. 1|
specially came back to the Rajya Sabha
after an absence of a couple of weeks to
have my say if that were possible on this

Report. I think these Reports are of
tremendous  significance for us in
this country. As my friend, Dr

Chandrasekhar, said, the speed of the
fleet is the speed of the last boat. If you
apply that test to what is happening in
India and look at the speed with which
this last boat of Scheduled Castes
and Scheduled Tribes is moving up the
stream of national reconstruction I do
not think a single one of us can afford
either to be complacent or to be happy.
Eighteen years after independence
untouchability is very much real in this
country and caste has become even
more diabolic than in pre-indepen-dent
India. Noless a person than Pandit
Nehru, and some time before that, no
less a person that Mr. Kama-raja Nadar,
President of  the Indian National
Congress, admitted that caste still
remains one of the greatest obstacles to
social reconstruction in this
country. I remember the words of Dr.
Ambedkar in the old days when some of
us differed from him and he differed
from Mahatma Gandhi in many matters
of work.  Dr. Ambedkar said at that
time that so long as there is the caste
there will be the outcaste. Now caste is
stronger than ever  before  and the
elections are coming and you will now
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see what a death dance this caste system
will perform in this country. Caste can-
didates, caste voters, all this will come
back into the picture again. So un-
touchability is as hard as ever. As some-
body has said, externally things have
changed like fans in the platforms of
railway stations which are supposed to
have improved railway travelling con-
siderably. It is some such thing that is
happening; and these Reports are full of
routine matters, routine items.  There is
nothing dynamic in it, nothing soul-stirring
in it.  But the whole subject is something
of such significance that it cannot be
treated in this humdrum routine manner. [
have a high regard for the Minister Mr.
Asoka Mehta but he is a very busy man
with other matters on his hand and this
great thing concerning the life of the
weaker sections, millions of them, crores
of them, is a subject which requires the
undivided attention of a single =~ Minister
at the Cabinet level. If somebody
would propose that my  hon. friend,
Shrimati ~ Maragatham  Chandrasekar,
should be elevated to Cabinet rank
tomorrow 1 shall vote for it because this
is a matter which cannot be tackled at any
lower level. Somebody hasto go at
this matter hammer and tongs. Take one
small thing, drinking water.  Even today
in thousands and thousands of places
in this country of Gandhi and Nehru the
so-called Harijan—I have come to
dislike this word 'Harijan now I do not
want this world; I want everybody to be
called Indians; why should some be called
Harijans ?7—even in this year of Grace,
nineteen hundred and sixtysix, with all
the laws which you have passed, is unable
to go and take water from the common
well of the village. If this is what is
happening what is this Commission
doing ? I know they are running schools
and I »m glad they are running schools.
I know they are running hostels and I
am glad they are running hostels. 1%m
glad they are doing a hundred other things
but they are not touching the crux of the
matter.  The crux of the matter is not
merely the poverty of the Hari-«ans not
merely the poverty of the Scheduled
Castes—there are millions of other people
who are poor in this country—but
they labour under a speci-

2778



2779 Motion re Reports

of the Commissioner for

lie difficulty called untouchability and we
are not attacking this, we are not pul-
verising it and so long as we do not do
that all your other namby-pamby work
will not matter in the eradication of un-
touchability. The so-called untouchables
—as they should never have been called
are bitter in this country, are angry in this
country. Ther, is a wave of anger rising in
their hearts today. Take a man like Mr.
Jagjivan Ram. He has been a Minister in
the Central Cabinet from the iirst day our
Central Government started functioning
to this day. He came to preside over the
anniversary of Gandhi Giam and one of
the things he said was : "Our anger is
growing; our discontent is growing and
some day there would be an eruption in
this country if somebody does not deal
with this." Who says this ? Not
Ramachandran, not an agitator but a
Cabinet Minister of the Government of
India who is himself a Harijan. He says
their hearts are bitter, their anger is
growing and some day there will be an
eruption in this country. And what are we
doing ? Sitting on a volcano complacently
? I want to tell Mr. Asoka Mehta that if he
is very busy with his planning he must tell
the Government that he has no time to do
this work and somebody else should be
put in charge of it. If that is the truth of
the matter he, should say so to the
Government.

Take the tribals, Madam. You have
given me only a few minutes and I shall
finish in a few minutes. There is a wave of
unrest among the tribals from one end of
the country to the other. You begin wirh
the Nagas, then the Mizos, then all the hill
tribes at that end, then in Madhya Pradesh
and we do not know where else. I
remember the annual meeting of the Adim
Jati Sangh held some years ago when Dr.
Rajendra Prasad was in the Chair and
Pandit Nehru was also speaking. And
Pandit Nehru pleaded with an unerring
instinct that we must help these people in
the imi.ner in which they like to be
helped, not doing something we liked and
then steamrollering. He enunciated a
policy of highest understanding of the
tribal people and yet why are our tribals
up in arms everywhere ? Why this discon-
tent, why this anger everywhere? The
other day there was an article in one of
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our leading papers by Mr. Frank Moraes.
He went to Australia where he studied the
condition of th, tribal people of that
country and he says something which
amazes me. He says that the Australian
Government is taking greater care of their
tribal people than we in India are taking
care of our tribal people. How can that be
? We have a special clause in the
Constitution; we have a  Special
Commissioner and that a very fine man
too, my frend, Mr. Chanda, and yet what
is happening ? Why is it that our tribal
people are discontended ? Why does Mr.
Jagjivan Ram say that anger and
discontent are growing in the hearts of the
Harijans and there will be an eruption
some day ? The truth of the matter,
Madam, is that we are facing up to the
crux of the matter, and the crux of the
matter is not poverty, is not illiteracy—it
is common to many others, millions of
people—but there is a special difficulty
and that special difficulty persists even
today. We want something far more
revolutionary than this routine reformist
work which this Commission is doing. I
know it is a thing which the Government
alone cannot do; it is a matter to which
each one of us must lend our hand. I can
say that some of ns are doing the best we
can in this direction. So while on the one
hand I am glad that Mr. Asoka Mehta is
there, Shrimati Maragatham
Chandrasekhar is there and my frend, Mr.
Chanda is there, on the other hand I am
totally dissatisfied with the pace of
development in regard to the Scheduled
Castes and Scheduled Tribes. Something
far more drastic and real has to be done
and I want the Ministers to sit together,
think it over and give us a programme by
which we can pull these people up from
the ruts of centuries. We have left them
there for centuries and if we have to bring
ithem up on par with us we shall hnve to
do far more than what we are doing now.
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Thank you, Madam.

SHRI N. SRI RAMA REDDY: Madam
Vice-Chairman, it is a very tragic state of
affairs that in our great Indian society a
section of people called Scheduled Castes
and Scheduled Tribes are still persisting.
But, Madam, what can we
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do? It is a fact of history. They have been
handed over to us from thousands of years
and this has come to stay. Of course time
and man, both together, must eradicate this
evil that has come to stay in our society
and which has bean there for thousands of
years now. It is no use getting angry with
this state of affairs. We are not responsible
for it. It has been there. How to eradicate it
is the question. Let us all put our shoulders
to it, take the entire mass of humanity with
us in eradicating this great evil that
persists. For many it is not an evil; it is a
tradition, it is a habit which they are not
able to get over. Therefore there is no use
..getting angry on this situation. The only
thing is we must face facts as they are and
try to solve them.

Now, Madam, we are discussing the
Reports of the Commissioner for Sche-
duled Castes and Scheduled Tribes for the
years 1962-63 and 1963.64. I now come
to the actual facts. But is what all we are
doing sufficient ? Does the occasion
demand only this much and nothing more
? These are questions which Parliament
should consider. According to me the
Report reveals a number of shortfalls in
every field. For instance, the greatest evil
that we are now faced wih is
untouchability. Are we doing anything
about it ? I agree with my friends who
said here that untouchability is not a wee
bit less than but it was years ago. It might
be so in urban areas, but in rural areas
untouchability is not a all eradicated.
Even according to this Report—I have no
faith in the figures that are given in the
Report—in regard to the extent of
removal of untouchability, what are the
facts ? In twenty-two districts some
survey has been conducted. Here, those
who practised untouchability in one form
or another came to 35.95 per cent. Those
who practised untouchability in an acute,
naked form, came to 32.8 per cent. In all
68 or 70 per cent of the people tried to do
it in one form or another. Only 30 per
cent, according to the sample survey
conducted, are supposed to have given up
untouchability. Even these figures I doubt,
but this is what we have been able to
achieve in about twenty  years of
independence.

[RAJYASABHA]

Scheduled Castes
and Scheduled Tribes
Time is the essence of the matter. We
have to do much more. How to do it—
that I leave to Mr. Asoka Mehta who is
the Planning Minister as well. Now, the
evil that persists in society is so great in
my part of the country that among the so-
called Harijans or Scheduled Castes and
Scheduled Tribes, there are castes. One
caste does not mix with another. There
are what are called lefthanders and right-
handers. In Andhra they call them as
Madigas and Malas. From one and the
same well they refuse to take water, come
what may. They refuse and nobody can
make them draw water from the same
well. I have not been able to make them
do it in my own village, where probably 1
could put some pressure. I found that the
Madigas and Malas refuse to take water
from the same well, whereas I was taking
water from the well. The evil persists. So,
in the matter of eradication of this evil,
time alone can solve it and in the mean-
time we must do a lot for educating these
people.
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There are what are known as un-
touchability offences. What is the state of
affairs here ? In 1956, 693 offences were
booked. It has been declining year after
year and in 1963 the number is 275. Does
it mean that touchability has increased so
much that there were no untouchability
offences booked in the normal course. I do
not think so. The best interpretation and
the correct interpretation that I can put on
this figure is the indifference of the
Government and its aparthy to tackling
the problem in all its seriousness.

Now, there are a number of welfare
scheme like education, etc. In the First
Plan Rs. 32 crores was the outlay and Rs.
27 crores was spent. In the Second Plan
the outlay was Rs 79 crores and the
expenditure was Rs. 67 crores. I cannot
understand why there should have been a
shortfall of Rs. 12 crores, when the need
was so great and when everybody was
crying for help. In the Third Plan there
was a provision of Rs. 100 crores. Out of
this' Rs. 29.99 crores was intended for
Scheduled Castes for three years and only
Rs. 13.85 crores was spent. Out of a
provision of about Rs. 68 crores for the
Scheduled Tribes
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only Rs. 29 crores was spent. Why ? Of
course, the Report also gives the reasons
for this shortfall The Report says that the
State Governments are said to have
revised their Plan outlays. They have
reduced it. They have said in the
beginning that the State Governments are
not coming forward in full measure to
cooperate with the Central Government in
allotting the required amount. That is
what the Report says. Then, what are we
doing about it. Have we no con'rol over

the State Governments and say : "You
shall do it", or expose the State
Governments concerned ? Even the

Report has not properly exposed the State
Governments.

Now, I come to education. Now, the
general literacy, all over India, works out
to 24 per cent. Literacy among the
Scheduled Caste is 10 per cent and among
the Scheduled Tribes 8 per cent. Statewiss
examination of these figures shows that
Andhra is very backward and Madhya
Pradesh, Madras and Rajas-than have
come below 4 per cent. All these States
are below 4 per cent even in the matter of
their education. Now, educa'ion is a most
important thing. Some improvement is
being shown already. During 1961-62,
seven per cent of trie Scheduled Castes
received general education. In respect of
professional education the percentage was
24. This is taking place, but what is most
important is s must concentrate on
education My a” ‘ce to the Government is
they must concentrate on education.
Every Scheduled Caste and Scheduled
Tribe, whoe income is not up to the
standard, should be given everything that
is required by the Government. Educate
them and everything will be all right.
Education is the key to the removal of
these social evils. I would advise the
Government to provide a larger number of
hostels. Provision of hostel accom-
modnton is not enough.

In regard fo the Services also it is verv
bad. In respect of the IAS, in 1959 there
were 35 Scheduled Caste candidates and
this has increased to 81 in 1964. Similar
is the case in respect of the IPS. In the
case of IFS, they are not coming forward
in large numbers. They must stand a little
of inefficiency.
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even if it is necessary. Prescribe some
less standard and give them jobs, so that
they will grow.
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Only on, point more I want to say. In
this connection, in addition to the
Scheduled Caste and Scheduled Tribe,
there are what are called ihs Backward
Classes. They have removed their caste
completely. Every other class has been
put together in this category. They are
huddled together for all purposes, for
giving scholarships, for considering their
economic criteria, for the pumose of
giving jobs, for the purpose of admission
to the nearest schools and colleges, etc.
For this an economic criterion has been
fixed. All the other castes have been
huddled together, especially in South
India. T would like to tell the hon.
Minister that there are a number of cas'es
which are backward, which axe sometimes
worse than—why sometimes, in many
cases worse than-Scheduled Castes
themselves. They arc touchables, but
those people have been huddled together,
with the rest of the people, with the result
that there is great hardship felt among the
so-called Backward Classes. They are
touchables all light, but their economic
condition is absolutely bad. Therefore,
unless extra educational facilities are
given to these Backward Classes, their
conditions will not improve. Because the
word "Backward Class" is also mentioned
in this Report, a different criterion has got
to be applied in their case. Otherwise,
they will remain where they are. That is
as dangerous as the situation with regard
to the Scheduled Castes and Scheduled
Tribes formerly. Thank you very much.

SHRI D. THENGARI 'Utfai Pradesh) :
Madam, in the first place, the time-lag
between the presentation of the Report to
the President and placing it before
Parliament is objectionable. I urge that
there should be no repetition of such
inordinate delays in placing subsequent
reports before Parliament. Having gone
through the Report, I have carried an
imoression that the nomadic, the semi-
nomadic and the ex-criminal tribes have
not received the attention they deserved.
As a matter of tact, soecral measures have
to be taken for their improvement and I
think that in
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times to come their plight will be specially
attended to. Even the Scheduled Castes
and Scheduled Tribes, to whom lip service
is paid by official circles, have not received
justice at the hands of the Central
Government and State Governments.
Though much has been said by way of
proclamation, nothing substantial has been
achieved in this respect. Many facts can
be cited to illustrate or substantiate this
point. For example, the funds allotted
under different heads for this purpose
remain unutilised. There are shortfalls in
the Central as well as State sectors, the
actual expenditure on this item falling far
short of the original allocation. For
example, in the First and Second Five
Year Plans, out of an outlay of Rs. 32
crores and Rs. 79 crores respectively, an
expenditure of Rs 27 crores and Rs. 67
crores was incurred on their welfare
schemes. Progress reports relating to the
various welfare schemes have not been
received from a number of States and
Union territories within proper time.
Whenever received, these reports were not
complete.

The legal aid schemes are not liberal in
coverage of all types of cases in which the
Scheduled Caste and the Scheduled Tribe
people generally get involved. And again,
they are not adequately published.

The functionaries connected with the
Community Development and the Pan-
chayati Raj have failed to appreciate and
fulfil their role in this direction. Gram
Panchayats, Panchayat Samitis and the
Zilla Parishads themselves practise dis-
crimination against the Scheduled Castes
and the Scheduled Tribes. This is so not
only regarding their representation on
different Committees but also in regard to
seating arrangements in the Panchayats or
Samitis  themselves. The  Progress
Evaluation and Co-ordination Cells are
not carrying out the functions for which
they were constituted. The Central Co-
ordination Committee and the Co-ordi-
nating Committees at the State level do
not meet at proper intervals.

There are no research officers and in-
vestigators in the regional offices.
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On social level, the conditions conse-
quently are too deplorable, even after 19
years of our independence. In the rural
areas the untouchability is almost as intact
as it used to be before 1947. Even in the
urban areas this evil has not been
completely eradicated. It seems that even
amongst the Scheduled Castes some
castes are particularly despised and boy-
cotted. The valmikies in Delhi and other
adjacent areas; the Donds from Bihar;
Bhangis from all the States; the Mangs
from Maharashtra; the Lobars, Badhis and
Dumnas from Himachal Pradesh, are
some of these castes that seems to have
distinction of being specially
discriminated against.
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Even different Scheduled Castes ob-
serve untouchability amongst themselves.
They do not interdine or allow other
communities to draw water from their
wells. The barbers refuse to shave them.
They are not allowed entry in temples and
hotels. The law regarding untouchability,
that is, the Untouchability (Offences) Act,
1955, is not sufficiently publicised among
people for whom it is meant. The number
of cases registered under this Act has been
going down. And the cases already
registered take quite some time for their
disposal.

In all the States except Nagaland,
Manipur, the Andaman and Nicobar
Islands and the Laccadives, this problem
is as aggravated as before. Even complete
information on this problem is not
available or collected by the State Gov-
ernments. They are depending on the
unrealistic data furnished by the reluctant
officials. The Directorate of Advertising
and Visual Publicity had discontinued its
propaganda work in this respect.

The Tribal Welfare Officers and the
Social Welfare Officers have been found
lacking in the necessary missionary zeal,
which is a prerequisite for the success of
this department.

The persons belonging to these castes
are not given adequate interest-free loans
refundable in course of time, in easy
instalments. The other facilities given to
them officially are also denied
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to them in practice because of their
ignorance about the same.

The Government has taken up Housing
as a priority item in urban areas. But the
Scheduled Castes in rural areas are not
extended the benefit of housing schemes.
There are no schemes in the Central
sector of the Third Plan for providing
funds for the construction of houses for
the Scheduled Castes. In the State sector,
as against the total allocation of Rs.
345.39 lakhs, the expenditure incurred
during three years as reported here
amounts to only Rs. 140.72 lakhs, that is,
40.74 per cent, which is obviously very
poor. Assistance under the Slum
Clearance Scheme and the Village Hous-
ing Projects has been quite inadequate.

The Scheduled Castes comprise mainly
of the landless agricultural labour. In its
ostrich-like attitude the Government has
thought it proper to bifurcate the
economic from the social aspect of the
problem. This is highly unrealistic. The
Scheduled Castes are not courageous
enough to take advantage of the
Untouchability Act and other facilities for
the simple reason that they are not
independent economically and they have
to depend upon the higher castes, and
therefore they are nervous in defying
them and in asserting themselves. They
cannot be expected to play their own part
in this task of self-improvement so long
as they do not attain economic in-
dependence.

Thus the malady is manifold. The
strong prejudices of the so-called higher
castes; the ignorance and economic de-
pendence of the Scheduled Castes them-
selves; the inefficacy of the various Gov-
ernment machineries and the lack of
missionary zeal on the part of the officials
concerned—all  these factors have
combined to perpetuate the misery of the
Scheduled Castes. Even the Bhangis of
the capital city of India have not been an
exception to this generalisation.

So faT as the social aspect of this pro-
blem is concerned, Madam, it would be
useless to blame only the Government
machinery or the officials. The very
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approach of the Government is wrong.
What is needed is the revolutionising of
the social mind. This has never been
achieved in any country through legisla-
tion or official drives. In our own land, the
great leaders had dedicated their lives to
this cause in the p re-independence era.
Raja Ram Mohan Roy and Mahatma Fule
opened the gates of their homes and hearts
to the untouchables even at the risk of
incurring popular  wrath. Shahu
Chhatrapati in his Presidential Address at
a conference held at Nagpur for this
purpose in December, 1920 made a
fervent appeal to the Caste Hindus to
consider the Scheduled Castes as the flesh
of their flesh and blood of their blood.
Shri Narayan Guru Swami of Kerala who
preached and practised his well known
principle, 'Uru Jati, Uru Matam, Uru
Deivam"—that is, one caste, one religion,
one God—tried in his own inimitable way
to solve this problem. Dr. Babasaheb
Ambedkar who like Booker T.
Washington dedicated his entire life for
the uplift of his caste men, tried a different
strategy of "New Caste, New Religion,
New God'. Dr. Hedge-war, the founder of
the Rashtriya Swayamsevak Sangh,
tackled this problem in still a different
way. Instead of harping upon the
differences he laid great stress upon the
fundamental oneness of the entire Hindu
society. Mahatma Gandhi had made this
cause his life mission. No moment of his
life he was oblivious of and indifferent to
the tragic conditions of the Scheduled
Castes.
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The great leaders of the nation strove
their best to bring about the social and the
psychological revolution.

The Government is trying to achieve
through legislative and administrative
measures what should be the life mission
of the social and the spiritual giants.
Regarding good literature, it has been
observed that Hamlet could never have
been written by a special Sub-Committee
appointed by the Parliament. In the same
strain I should like to say that a David
Livingstone, a Florence Nightingale, a
Father Daniel or to top the list, the Son of
a Man would never have been created or
born in the materialistic West just by or
through a piece of legislation.
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[Shri D. Thengari,] I urge upon the
Government to appreciate this basic fact
and strive to revolutionise the entire
psychological environment of the country
so as to facilitate the resurgence of the
spirit of Raja Ram Mohan Roy, Mahatma
Fule, Swami Vivekananda, Shri Narayana
Guru-swamy, Dr. Babasaheb Ambedkar,
Dr. Hedgewar, Karmavir Shinde and
Mahatma Gandbhi.

=Y WAwg At W AT
ST wENET, 97 45T 3@ AN THE
Y ara § 6 ooy & g a quEr W
#WY &% gNGT & W17 it frgges e
e forgaeezress & amr § sy ATl
BT # ¥t aF AT 7 g § Ao
HYA (F FFATAT & ) FaTeAT F YA @Y
o IEH AT IO AL AT WIAH TE
q% 4T | ST 9T HEraeet iy et
o g, o fr wEa ol & awm g
faeura 8 ¥ Wit afgamw S agr @
Y fr 529 & B o= darw forT #t
Fite Fear & fomar siwsfr 7 ¢ A devil
is quoting the Scripture ' S q¥g
& AT AT AT gFTE A T AT AT,
ST ST WETRHT ATHT §7 AT WA qGY
¥ Igi SRl 3EE ¥ ¥T wEE
qf 9, wEE 9E § AR 9T ag
faan f gfomt & gare & fad, foe-
Te® g & AT & [ad wdr W
FTA & Ao & T4 FT @G |

SHRI LOKANATH MISRA : The
devil is he who does not implement the
schemes about the Adivasis, Scheduled
Castes, elc.

ot e aveft w0 SEIT IAET
o qEf a2 97 forr s X, o
TR wgrawt ¥ gfwal @, foagew
Zrgew & st &1, faar "7 F aen faa,
Tt aie faar &1, s 3 Sfgmar
F Ay T 7y F AT A0 AT FT Q@
% &Y s It 7w g @ A ar
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#I TG TET §, A € A T71, T
FAT BT AT &, TIAT FT AT &, g BT
ara 8, fas arer o STy Wit g W
HETT TE &1 @1 & | Afeer Y gAT A4T
& AT wrEa It & W, S 9)
KT FTIGE T gaATSr & FHT W T
AT FT ITRT AT GreT § qATCAGT 8
e | fooe fasenn, @ Wi w99
9¢ qg g, wfewr e ow wfes
qfeda o1 wae §, g & fag-
Ue® FTEeH AT T AT &Y T, Far av
WS & S(aT UF W FEL AR &
grq FT g @l arar | ag fegEa
qar 2w & s Ay A< &A@ &,
FEIAT W & : “Fi7 Friog d<g qeg |
Tgi At AT gAY FAT & qEAATT § A
ferert amoer f O gER A AT A A |
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Y WRTST F TAAT N AR & TOH
qaTTaT @ & o fad efte @iz 33
¥, 7w qars ferard < 89 &, ag w7
g FT &1 wg orex & fw forwr ag &
wEfa ®1 a3 &7 aaewe oyfa
T, At afvads gan ferg womer #,
AT A T QAT AT AT G AT -
wgfa wrea, forad aur swaedr o, 999
AT AT AT AT W AT~
fr w7 g &, 997 @@ & U AT FY
qaa & ford ow aF a1 w1 eyl A
T ARG TE F N FHE W@
I U wET § (& 9% dra 7 el
qfEA § IAE WISAT GIAT F GUIT KO0
wfaa W7 Zar & fi o o o fire-
qe® ZTEA aATA & qTH 25 AT THT &
9g |TZ 9% qF AT AW & G4 4597 8,
ot T & ag Wl d5 v | gl
T TR IART AT QAT § GATC AGY
grm, TEeE 9wt § gare qgt
gAY 99 @ T a9 & S ‘e’
Y W9 T ¢ w9 i faat § s
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¥ GNGT WA TG TG AT A
¥ B 2, forr @ & gaT AW A4T
T T & TAH FATL T A AATE &,
Fa9 WA AT ¥ FwT g
afer q& # W 3393 gAIL AWM H,
R frgmar 7, TCF AT GATE 9
e warfeayi 9& werent 43 7 WY -
qia &t arer, afea ey ag sqawar 99
odt FfT a7 v e a9 @F Tl
gt w9 o (v gfosm gl i gar
T R Frar | gwt fet €3 & s
A gETA ST 9 W wHw 7 Al
A1am | sfag § e § oo fad
nE § I qer 8| wEww S,
Fararr s s Y @0 A o W TR
/AT FEA °§ GATT AEE & A g |
wifed wrdl g gave & fag 4
At o oW gAT 9w Gl E T
ATl grerd § GATT AGT Z0O0 |

afs g4 &arw ¥ AT @ ar
Fyee forew Fv avgam 8, a7 sraedr w1
e & A SHE A &7 v S AhEr
feme &, O5frandr = @, w7 aw
FEET FATL TOHTT GH AT A, WEY
"I F, 7EY WA, S aw gErsETar
sqaeqr A ANt aa @ ag gl wr
AT AT @ A g fad sy
Wfers afeads & & sod gare Td
g swfed gmdr wenfor & fe
gieml & fd & fogges greew &
foad &t @t ot dwad Fameasr § 9%
fad, Zeit wret grera gaTe A A,
9g1s fmavs &7, W a0 §7 59 57
F Zfor e swd @™ gardr o
arafasw &1 e, afy & swwr A
Frfar oY o T &9 THOAET 570
€T ¥ WEE AGL IAMCA qF @ WATH {
At faomw &1 s T 28
ST Y AT T Y T AR Fw

and Scheduled Tribes

& a7 armmeaT fred vl @8 8 -
fad & ar @&t wEEar & o qenf
g f g fior &1 # | a7 Iw @
fir gt Wi srewe TS S WY
e g, & ot of Fverdt § waTorETE
& 98 ¥ AT TSR FT agT TAOCEY
TET &, wman< &1 ver €, wfae e ay
F wTg " waTeErs & (A oeR w
o wifed, T & arg ger Tfed
@Y eEre Ay gAT A1 H FWEa § 98
AR T G &1 A | ag 3w &
wErHT T 7 g wrw W qE fi,
e age AT AT T g e, Afee
ST @ ATTa SaaeaT § AATHAT Teut
T TH q¢ FAGT gl | A A TF
wifaws afads asir & 7E7 g aa a%
T ZHE T A A § A A QY
T | § HaEras wEl F awi § a1
& o F€r-adr TE F AW T AR
§ T o g f wwre § A
9 & 7 ghoe o fargge green &
IR 9T WY g ° S far § sew
FATAT AEANT R | ST A7 a1 40 FA0H &
T &, WY AT T T4 § A A
Fr vl 7, #fae o Se qwF GO
Far W AR gTE | TR T w0 A
& fo afe ot A0AT F ST 219 7 AT
AT § AT wavsATEr S F A
ferat &1 ot wam &7 i |

ot rewrg faw ;o zafaq v @
2 qaife s sie & foF 91 &4 o
FTAFTRE |
THE VICE-CHAIRMAN (SHRI-MATI
TARA RAMCHANDRA
SATHE) : Mr. Patra. Will you pleased limit
your speech to five minutes?

SHRI N. PATRA. Madam Vice-
Chairman, from the speeches that have been
delivered on the two Reports of the
Commissioner for Scheduled Castes
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[Shri N. Patra.] and Scheduled Tribes,
by now it will be evident to the Minister
in charge of this department that there is a
unanimous demand to do away with the
indignities suffered by the Scheduled
Castes and Scheduled Tribes in this
country. They have been neglected, of
course, by Hindu India for centuries. We
cannot. . .

AN HON. MEMBER : There was no
'Hindu India'.

SHRI N. PATRA : By our country, by
our forefathers, by our ancestors. They
neglected all these people and so it,b«»®
come down in history that a section of our
people remain very very backward and
untouchable even after the 19th year of
our independence. The problem is colossal
and though we have made sufficient
allocation of funds in the Plans, we have
failed to tackle the problem in a proper
manner. There is a separate Ministry for
it, there is a separate Commissioner also
appointed. I want to know what it is doing
except producing voluminous Reports
year after year.

AN HON. MEMBER : It is unpro-
ductive.

SHRI N. PATRA : My friend says that
it is unproductive. If the provisions of
these Reports are not implemented and the
benefit is not made available to the
people, it goes unproductive. From the
funds allotted during the Second Five
Year Plan, about 11 to 61 per cent,
allotted for the multi-purpose develop-
ment block schemes meant for the
Scheduled Tribe people was not spent.
Even in the Third Five Year Plan, in the
beginning in the first two years of the
Plan, not even one-fifth of the amount was
being spent. I do not know what amount is
going to be allotted for the Fourth Five
Year Plan. There is a cell in the Planning
Commission to plan schemes for the
welfare of these communities. Before they
finalise the Fourth Five Year Plan they
must think out and plan out in such a way
that not even a single paisa is left unspent
and the schemes are  properly
implemented.
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Then, Madam, the State Governments
which are supposed to be responsible for
drawing up schemes for the welfare of
these castes do not send their report in
time; they send it very late. The money is
not properly spent, and at the end of the
year when they find a lot of money lying
unspent, then much of it is uselessly
spent.
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(Time bell rings.)

While there is not much time at my
disposal, I want to bring to the notice of
the hon'ble lady Minister that in 1953
under article 340 of the Constitution a
Commission was appointed to investigate
into the economic, educational and social
conditions of the backward classes of this
country. Kakasaheb Kalelkar headed this
Commission. They visited different parts
of the country. They made spot studies
and reported on the difficulties suffered by
vast backward sections of the country,
difficulties due to lack of proper education
and bad economic condition. But nothing
has been done since. Under a
Constitutional provision a Commission
has been appointed. In the beginning the
Government sanctioned some stipends to
these classes of students. But when there
was a hue and cry from other
economically backward sections of the
higher and privileged caste people, the
recommendations of the Commission were
given a good-bye. Now for some time past
some of these backward classes have not
been shown as such. Instead there is
another big section included in the list for
amelioration of their condition. I want to
draw the attention of the Minister to that
report to see that something is done. Now
from newspapers I learn that some people
interested in the upliftment and economic
and educational betterment of the
condition of these classes have gone on a
hunger strike to impress on the Ministry
the urgency of the problem. I hope the
Ministry will heed their legitimate request.

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh) : Madam, I wish to
speak out a few words about the com-
munity of fishermen inhabiting Andhra
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Pradesh. They constitute 15 lakhs of

population living in the remotest parts of
costal areas. They are called by various
names like Agrikulakshatriya (Pallis), Ganga
Putras (Besta) and Vada Balja and Jalari in
that part of the country. They live in isolated
villages far removed from densely populated
areas, villages which are inaccessible, which
have no means of communication, no
hospitals or any educational facilities. They
eke out their living by fishing, going to sea,
exposing themselves to great dangers. They
wear simple loin cloth. They are
economically, socially, politically and
educationally backward. Previously they
Were classified by the Madras Government
as "Backward Classes". Similarly, the
Andhra Pradesh Government have also
classified such people as "Backward
Classes". They are also classified as
Scheduled Classes for certain specified
purposes. Banjar lands are granted to these
people on that basis. I now understand that
the State Government have recommended to
the Government of India their inclusion in
the list of Scheduled Classes. We also
understand that in Madhya Pradesh people
belonging to the fishermen class are included
in the list of Scheduled Classes. So what I
wish to urge upon the Government u that
these fishermen who belong to Andhra
Pradesh may as well be classified as
Scheduled Castes/Scheduled Tribes in any
revision that may be undertaken by the
Government. Of course, the report also refers
to classification of various Scheduled Caste
people. It has been pointed out that for the
last so many years the Government have not
revised the list of Scheduled Classe. It is
high time that the Government should revise
this in such a manner that the fishermen of
Andhra Pradesh are also included in this list.

st 7T agmm (WeT WAv) I
e WETEAT, § SATIT wy qd) A
it grzw § W gfom anfanfanl %
are & =7 99 TET &, Ay vAr end 3
fie Taaam wrfer & vz T aTe F AW
qurT gar & | wfee Gt v
¢ It adf gf & @@ WA aww 2
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afFa 77 e fa w7 A ¥ 3o Af
2T 8, FET TE & L
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AT G FAT F ATLH AwE 6
ar e fr faeger wm o dws
FrEe & AR #1 faaa Aty
dfex Fmw, oW AUz = F far
fex s &, afewsr mor & fo fok
T &, Ewrwa wrt ¥ fan B o
Z, feft &7 & foro faf o &, s o
e st & fr o faam @ wrer gt
gar &) #fyw 77 favem @ i faar
qare gar nfed Iaar a6 gam &Y
At oA T & igaeT wrer are
TATH FTE AT FAT @ WA HETEE
I15ed & At 7 faega 7 gaw & ot
e T e & e g fao ar Tt
¥ ATAT ZAT & | AT T ETIN A %
AT AT WF & anfeavn @ ¥
AT F AT & | A = 9T sy
# ar & fx gard) wf afg S ofw §
faega a9 YA &, 3% T4/ T TR
A1t & Pt T g £, g ey e @
#YT qTHA TF BIZT-AT FTET 4T ST 7
T AL TEAT 2| TH ATHIT A7 AY
feafa & 2z gw w3 @innt & fag avar-
TTH & | A AT A9 gET A4 Afew
wregafa ot F1 w1 forar, gm fafaex
arzd w1 o1 foray sty gmt T A F
Fiwma< @ 399 o 787 *¥ gred & ary
% ferarer famar ar 1 & ey e g
Z A ¥y Oay @ 2 o W W
SETHT AT Weq qAW F qwA7 o 7 §
foaft ST AT A ATH AT T TARY
g F1 HIfora off 7Y 47 | wE rAAhe
F ST FAATE F Ha WY HTETI0TAT T80 ARy
STHE | qRT AT F R A o AN
g AT ATAEy AR, AfFT A A ®
FTE HTIA AT GF RN 2 | T AR &
TEAREA T At F 1% fowTan &1 g @ b
for avg & F AT @A T 1 A A
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[t < wgr]
wi agAl &1 7g grerd ¢ i O ganw av
a1 WA BN & a1 IAET LA T &
YT & ST FoE T w1 AL Far § A
T FAE AZT & AT &1 ATAT 8 |
q fedy fufaeet wemm & ag faaw
grem i & &4 9 THATH FL, T 0T
it SITET A9WT BT | A UF UAT FATHT
& SraAF @y W7 gETE W ogAane
wieaay § 0a F1wwa 3 | ww faaee
2 fir g ST T<% ST TTIAZ 34 Bl
FET & | B qEl o FC F 3@ AR
g4 ford &t off v &Y a4, 98 g
ora fad Sz ag aEend &
qTEAl AT AgT IO § | T AT H
TUF T QW F1 qAGl (AAST &, TG AT
g feafa &) q@ & &g soar 9r
foost ax & g &% "EE-TON
TITRET GIA( TS & FATT AT TEI AT
gar | & ug s wi@an § e
FITATT & WA 29 & fd ol g,
giea gur & (@d war fwar war 1

Jfw & aug agd & far mar g,
% fad & a7 51 % @fes a97 78
T YT 9, TAT &1 FHT G

DR. (MRS.) MANGLADEVI
TALWAR (Rajasthan): Madam, much
has been said on this Report and it is a
very deserving subject, a very important
subject that we are dealing with, this
afternoon. No society, no nation can
progress if a section of its population is
backward in every respect and this
section, called the Scheduled Castes/
Scheduled Tribe—was so dear to our
Father of the Nation that he gave the
Scheduled Castes the name of Harijans,
God's own people. Much has been done
no doubt. Our Constitution has given
them equality. They have the same vote
as anyone else. The Government De-
partments of the Central and State Gov-
ernments are doing their best but th*
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problem is very vast, and there are prejudices
in the hearts of the people. It is social
problem as well as a political problem for the
whole nation. Therefore, I just suggest a few
points. Dedicated workers are needed. They
are there, a few of them but more are needed
and I think the Ministry should keep this
point in view that it is not only the work of
dedicated workers, because one, two or four
workers cannot do this vast work, but it is
everybody's work and all types of
communicative agencies should be used for
this. The word of mouth, the radio and other
imethods of publication should be devoted for
this cause. Education is most important in
changing the minds of the people. They are
very backward in education because while the
figure for national literacy is 25 per cent, the
figure for the Backward Classes is only 10.27
per cent.

IAbout integration, I am not in favour of
separate hostels and schools. The institutions
for the Scheduled Castes are good but they
should be integrated with the others. The
feeling should be there that they are our
brethren and sisters. Inter-caste marriage
suggested by Dr. Chandrasekhar, is a very
lgood step.

They should be helped in every way. But
they should also be taught self-help. None
can absorb help, none can take the
institutions for education, social help,
oneself is not there. This point should not be
lost sight of that when we have the
institutions for education, social help etc.—
all these things should be there— but they
should also be taught self-help because
otherwise they can be exploited if they are
not actively participating in all the projects
meant for them. That is what is happening.
In many places, because they do not know
how to take help, others are taking undue
advantage of them. They money is mis-
spent if the people for whom it was meant
are not participating in it and are not active-
ly participating. At the same time they are
people who have to be helped in every way.

Thank you very much.
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THE VICE-CHAIRMAN  (SHRI- The House then adjourned at
MATI TARA RAMCHANDRA SATHE) seven minutes past fiv, of the
. The Minister will reply tomorrow. The clock till eleven of the clock on
House stands adjourned till 11 A.M. Wednesday, the 17th August
tomorrow. 1966.

L 74RS/66—570—2-5-67—GIPF.



